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SHRI B. K. DASCHOWDHURY :
More time should be given for this.

MR. DEPUTY-SPEAKER: He can
reserve that remark for tomorrow.

SHRI B. K. DASCHOWDHURY :
‘We must have time to speak on this.

SHRI SAMAR GUHA : May I seek
a clarification ? What is the basis ot
your selection of speakers? You have
given priority to some friends and not
given equal priority to others. What
is the reason ?

MR. DEPUTY-SPEAKER: Some
Independents are accommodated.

SHRI SAMAR GUHA: You are
making a selection on your own choice.
This is not nice.

MR. DEPUTY-SPEAKER: No. no.
SHRI B. K. DASCHOWDHURY :

It must be extended by at least another
hour.

MR. DEPUTY-SPEAKER : Shri
Vajpayee.
17 Hgs.

[MR. SPEAKER in the Chair.]

DISCUSSION ON STATEMENT MADE
BY HOME MINISTER RE: CONSTI-
TUTIONAL DEVELOPMENTS IN
PUNJAB
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T #1 THTAS AT ST AT |

ATIHT T FI qIoqT AT
1 smen——fw faam awr & spmw
FY A gfaq ardt ¥ VY, I9 AR
FTAMW G X § T F @ o
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TEN @ #R AR F 93 go, famw
AT F A ¥ @ 48 gU, qEe
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o Y 7 A fauwm oy F
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™ |

foam awr waqd & W 1 a9 dF
gt @, foww ag frv=a e mman
fF ge ¥ FEEwr afen iR -
wEE g ey ige @i g
sgaeaT & g I5W £, Fwf ¥
T AT F YW I T e
w1 faar mar fvm @@ & AR W
sfeaw g |

¥ 7 9=t &Y I 6 @ e
g 9 f6d @ seEww
N iy GNT FA T AT A
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[ sEm fi@t’t wTwt]

sfgwre 91 % aqT fqume awr & |a
TSI FT0 I R 08 spemaw
] T TAFT 4 19 gy §
q9rE #t faum awr F S afrar ok
FR-HIEE T faw § g s
S&w # fAug FETERT 1 TeEaT
Fufaum ¥ s, fraw & smar,
FRY AT fFT ar 9@, 3@ €)
N faa o smawEw 1 fque
TIITA F HEATIA AT FIH F7 Afy-
FT g7 3, AfFw ag afuse i
FHA AT FFAT L, I SHT TZAT FY
AZF AT A AT 1 qwa faary qwr
Sv faara af . &7 ds% 21 TE 47
oy ¥ favrT T & 9354y FrAz7
AT F——A7 IT T T TS §——
f& faara war 1 T35 F qAEEA
A TR AE TrFAQA T 77T R,
g I1s FF FAM FAE, AT 14
M F AN FZEAT )

wg wA1 ¥F wwA g fx faa faw
oA 7 eFAaEA 3, 3| fzw ®
faara T9T 3 FEAAT Fi QT AR
ZIAAT | W ITA qEE W GoATE faure
gar #1 farmEr wrfaaw 7 9
FMAA TATTATEAE -

“When a session of the Assembly
is prorogued the Secretary shall issue
a notification in respect thereof in
the Gazette and inform the mem-
bers.”

ng-Fvd WA (st awrEE wwge) -
AT 9757 TAX] 3% AW T 97
fF 3aF FT WS

A oew fagrQ awda) o d wAT

qgr2q ®Y AR A F AR 5 F gz

MARCH 21, 1968

Constitutional Develop- 2308

ments in Punjab
*t TrwsaTE wEw™ 6T & oagd
FIFIA AL R 1 4Z A q0fEq
f& 3w wd Fmrd

it oz fagrdt At - v g
a&t wrag 34 E iy AR amw wr
¥ I T A £ AT RS gm A
Fzar 2. wfFkq I3 wnare F 7@ v
FT TE A1 AT HIT AT 96 VET
EACTP G S EA B L1
qr

st ®o Wlo AWl (FrA77)
FFZTE ATTT0 T84T GEAT AT | H
qT FET T

o waw fagdr awdgi : oy
AZTEA, W TIIICA KT GEAFT FIA
Y wrar oA aifzfegoms 7 guan
TR A1 AT faeAr wfze 7 oaan g
AT AERG 3T F A TFEIT FT AFA
Zfr mgt a1 gAar 18 MA FT
frer * w7 fagw =z 2 fe Faw
TAT W FIAT FTAFOA TR TG
21 29 gFA AN TAEET GG AT
q1 g Fifze 417 AIEEA A /A
F AARET TIEAT T AT fAHr 7
F1 9 7g & fx mam@ma w1 T
1 9EA AR & fAv gAr gam @
f qarg faamaar & faefr @ &
g77d( 7 A% qAAAT  F 1 HT IQ
faqra 79T #Y FzF IA 7@ AT qY
f&7 gemRw &7 AT FTAFAT
17 TAI AT 97 A AART FY
18 9vq ®rdzw # TAW A 4
IS g A faw qu ARy #7
W &Y qg AW afga F sfwta Iy
forar mur g qAYAT & v FwAY & v
g zaqw W faaz @ fearmar gy
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77 fay 1 g9 qung faumr W E
fazaY w1 zaar gvm @ fagm 112
(1) %1 &7 1wy e @i AIRAT

=

S

“A point of order shall relate to
the interpretation or enforcement of.
these rules or such articles of the
Constitution as regulate the business
of the House and shall raise a ques-
tion which is within the cognizance
of the Specaker.”

gfaqa F @q07 IET fR0 aw amEw
ar 7z {3417 a1 #7 wfFar Ay
TATE AT I T7ATIFGT FITA ISTAT
AOATATL | 4507 ITF AT H A9A7
fawa =5 7 fa7 rag3 71 g fanig
Ffeqq Zrm TH A T TR ALY
fFar A1 @R A7 g A7 fagm AN ¥
qz74 A fang fzar fe J@wT 18
o g owE FEE | 14" KA
I AuarIe AgT F1 g7 990
1 FAIAT FE1 1 &1 grE 9T g% IV
wifs ¥ Arq fagrs |q9r 7 =T91 g
TR 1 were wREm e sfaw faora
FwT T A0 AT TAE ATz AT {AuT
THT A AET FAT AT AUGHIT WA
Frfar wa 7 Fwrfzarg | ey ot
fagra 9T ® TA AYE FT ASAAAE
gea yafeqa aE% fpar wn ) #EE
qz=rt 7 owTR atawre &1 afawew
fFar 2, F5-%% g Tz g
AfgT 3afeq N FH& g1 A HA-
grem A7, qF AR GHm AR T
TAAIT 1 A WEIRd, qE A
fafamz & f& faurw awr & =f=-
T F wAafwEi #®1 gfaw g
AT O 3-%3 F7 Faur awr & ran
aqr 1 gg A WY sfafaa & fr faum
awr afgama  afv geg w&t g
T & FAC AT FTA[ A )
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ofaq F qzv ¥ 9% s avA & fag
w9q7 fearmar | gfaw i qam
& fow gt Mt af | wAFETIATE L
fx qgr afar it af 47 f& o
arat it %1 faw mEw Tmr a7 WA
FTEH EZTAT AEA 9 | W AAAAT §
f7 o1 T W fA| FrgmEmT ARy
T, W AWEH AFAT § AfE IAC AT
WY g =7 a1 fradt T & faa &
T TRH ZU FN AMAT FT AT H
qAEE, AE F7 AFT, AfEHA AT ;Y F
fagzem &1 wew@ #r 17 @
afrm @y 7% ofas @ | ¥ fag
HE w1 3w fwar mr AT T
faondy gt & FEEat & ey oA,
wfiEr w1 200 7 Afuw ofew ard
72 ary adl 7 fagr 7ar 7 0@ I
IR favir 2@ ¥ weem ¥
Ny FAATAT #7 1

#7 axE faaz ¥ g7 a9 9w
AT | WA 9ETRE, T WA §
T gwrg F1 fagr Aawr F faaw §
Fr zare fA3Et 7 fae-qan g aoe
AR 4 T Farafem o onE o aqr
Fwz 97 419 FEA F1 e
TAT FA-AAT AT AT A IO
Fraer afge 1 97A TA AR Y
T2 AHAT £ | FZA ST AR ATHH
F2T F A7 HALF F G 9 =47
F UF FTAFAT £ | qU7T GAH F IF
faq 7@7 %1 714 7 FB AW g,
qfqs & S 97 FAT, JFETMEY A
zoqT, AAA T OEAT FIE g |
39 fea %1 7@ fa1 T@aaAE O fear
g a9 AL AT AOAFAT

weqer wgrm, fedt =fwv a@TEd
¥ gaw qafz fam g 1 7g feY
T wEreT qdr g fr 9w wET E
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[sft srew fagrlt avdait] afea ag afare feet e w1 fem
farenss 1-wifisda e 2 g P AT A GAT smE AqIAT F WY

A fedt wFT aEE oA TR 97
R, G 1 A qew WA A
FRiTaR, qu 430, A EE
wraY 3R et ®FT @ 8 10 | srewey
WERRA, AT T FoIAT FHAU, Heqel
% fovg sfawae & yeam #t guan
g AR 9aF 99 § fet e @E A
il

foz o9 fedt Tt 1 qxT *7
Tl o fazren 9@, ST @I A
TAT IH FW F AEF QAT AT A7
foT waa #U fagr ofwg a1 9w
fear o, 78 @3 E IR A WEA
g I AWA & fold dme G F
f& frdy fe) wwe #1 fFy @Y
fadt F1 ANAFT FE FT Afawre
T8 & 1 3gar 4 dfqurT sranfefsa
199(4) fagge wwee & 1 T|® FoA
§fF s wwe d0w @ 9 At
g ? .. (swaE) L ITHT
mag afvm T s wr w=
Aesa i @ fex T =1 gTEw
geadr ¥ FT @M ? AR 9 FEA
gfF ag gram fodt e & 7=
Sz fr ar A TgEe WEET FFAT
Harad ¥ A€ Agl @1 AR ww
gearg o A IART TG AT &Y
7€ 1 fet &L A faw = wa-
fode FTEFA ) A TFT TG g
@ ag anifons faw w0 faw &
w7 & 7§ w@m faum afwg &
oF aurr faw ¥ ®W 4 W@
sicfare weit faer a4} ammar Smar @ 7
gan 7 fa@ gafag amar amarg
fr faam ofeg #1 faag @ Y
e g ofdfa & gz ge faw)

AT § IAFTNT 78 AT g FrEm
67 77 sfusre frdt wix o1 aew
#1 fear v wwar & Afaae aA
el # Fg Fwr g 4 g HA
¢ fF 9o # faur qfreg A
aNfIe 97 59 faer & ®9 § fa=ar<
frar oy At frar | e wIfaE &
&1 7 fawre frar g 41 a8 faaw
A & AT 3% fAorw w7 swET 7
AT AT AFAT 0

duF " AT FET ARAr g
w9 faam @aT T g § 1 §ag
T & 1 gg ofifeafs e game ggi
sYqaT FrawaT & | ITART TR ?
yeqer AgIET, FWI A9 sndfede #@
#fag s Iastsy 7 2 A FaT fee
WEFIFT ag wfaw grm ? d A
FIAT AEAT §, T8 AA WEwRy Uzt
SALA F I A qAC | T AT H(
i e ¥ dawy gy e &
fe@Y wwT #1 sfgmv 2 =+t fa=
1 wgfede 39 &0 wfqam ¥
aifefwd 199 ¥ ¥_T T TF HIA
TFT FLHFAT & |

SHRI Y. B. CHAVAN : May I inter-
vene? For your information, I hawve
never said that the Deputy Speaker
has a right. I said that this matter is
not yet clear to me. This is the posi-
tion I have taken. I have not taken
that position. I said that this right ot
certificate is personal to the Speaker
is a view which I do not entirely share
yet. This was the statement I had
made.

= wew  fagrt woRdr ;o sreme
weE, TEr 99 ag g 5 g war
WG HF AT H N a_e T
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ot gew fagrt awdadt : d {7
g & frowor FTadwr ag e fw
@l 9T F §ET | qEET A,
I T AL

o} queAT wEw Tl I
XY H[F €T 2

ot e fagrt awday ;v TR
A Y IETT G R ?

ot oA weEw ;99 I
g ¥ g Tw frwrdy A & At
T Fai 7

Wt wew fagrd woRdt g A
Faq qom fawra Fwr Fr A —
ag gfqars  #1 THRT ATAAT 8,
weqd W IS FFAT & AT @AW &
a’ #§ el A w1 ERE W WA
g =ifg  zafaw sser @@
2 fF QEET 9AXT FY T F I
@ gr FL A R afaw faot
< faar omr |

¥ f i gamg a7 faQeY 3 Ao
af tat T arar gfF e A
AT § 919 TG guT §, I § oEraAq
T ooamawx § A7 atrew fim 2
AT §, ARTHT T SANGT AT GAT
g—zeR T A e o
afgr # geaararg f& e 31
H® F g QT A haen g Ak
gz bt faar mar & f faw awe
Y I GWAT A9, AZ AN T
gt gar &, @1 Suwr ofonw T
A ? am oz A WER T A
R gformmt # afgerm & g,
L20LSS/68—10
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qurte FT AT sfgw giaT artsE
g AW, GEFL ASTE TG |
wwfed ‘o § 9 € g f—
TEHG I AT FHT AHH
IR Iu@fed # g AE A
Tifgd | '

Aqy WP, WeA Sfqury a0,
S FEA F1 §, WA qw@) w1 AT
q% Afawar wr A & A e wdr
gfem &Y frama awr & offag g
WwAT Y, W IW g Hell WY A
97 9T X v e 1 #ar Afawan
@, @fagm €1, FwTA w1 aEEY
T & fr ag wer Wl avETEr W
femr st | 3 e Aet w1 AT AAT
FTE & A & aw g7 fow s
feht gl d—sor 58 @ 1 Afwar
ot w97 wE W ovEr 2, @A
Ay IgEAE AT FAAT A
fad favig &1 famgaa wdd | g
s dfra F7TavT &, " e
AT e FiFT Faar wawe
X gu Wt ofwT 7 N 36 frar, wg
dfagm # ofcfy 7 fear | gz sfam
a7 7 A MG—39F I § TG 07
AT agATET AT & 1 Afww A & O
I guE, ¥ dfawm & sfogw
g amaa ¥ freg #, T Hasar @
frR gu & ¥ WA= 9T EIRME
FA AN E |

qewy AERW, WA AE ¥ AE
Tarey Fw T 1 oEfuE g
T, Aarfaw § S & srear oy,
T F g A gzArd gE § A Aw-
A ¥ wfeer & wfa viwd dar s
g | 9w & Ay 39 fxw e s,
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[t sz fagrdy argdy)
I AT T AT A GAA T qA
qRWR g fag &0 ag wrdear srel-
FRHE D fr o7 FeTHaAT FEI
®1 ATEA Y TOT ety |@WT W wT
H I AT FqT F AF A F
HAAT A ¥ FH KT A1 fear o
¥ § IGT AT F I FTFT
A TER F O9FT, A N AT F
forr @9 &7, A FAW F AN
T @ E ]} & KA 3% g

Tegafa &1 wEw W A fear
AT ga@ A AFAT F AT AT X
A A TF FFe FW T A faar
AF | FLIE F FAGH AT 77 AW
a9 & fod dared, aq G §
AT T qHAT &

U A F UF J@AX FT IO
wBFL g w1 gn—feggam ae’
F qIRET FTCF HW GHF § GATR
FT BT ATEAT §—

“If worse is not to happen, the
Lachman Singh Gill Government
should be dismissed straightway,
President’s rule imposed on the State
and mid-term elections held after a
cooling-off period. How long are
the people of Punjab to suffer a
Ministry that will use any instru-
ment—mass arrests on flimsy, tech-
nical charges, even forcible ejection

MARCH 21, 1968

Constitutional Develop-
ments in Punjab

of opposition members from the As-
sembly Chamber—to perpetuate
itself in office ?”

It s § frar g—

“Latter day politics in Punjab
began as a reaction_ against the auto-
cratic rule of late Sardar Pratap
Singh Kairon. The behaviour ot
those in office today in Punjab
makes the Kairon regime seem high-
minded by comparison. That is the
measure of their fall.”

2316

Ig S F qUETST B T §, W
e o § af feeht snrifag
%Y @ qwar | T faeh F Jaar A
o A A & g A faeen
F1 @ Fodt 9qz ¥ FAW AT A
raa » fodt 3w & Qv Exe dav
Framawm, fagox g7 fawg g w7
afss g 1 ot &Ew @, A
fRs FIwa FF @A F AT I
qR FTW IS, TH AT A JTATHAT

g

SHRI A. N. MULLA (Lucknow) :
Mr. Speaker, Sir, I am very happy
that, perhaps after a lapse of six
months, 1 succeeded in catching your
eye. I thought, under your regime, 1
would lose my power of speech, but 1
believe I have still got it and I have
a few things to say.

What happemed in Punjab was not
a political fight but it was a criminal
episode. Today I am not functioning
as a judge, but I was toying with the
idea, that if I had been occupying a
seat in the Punjab High Court, whe-
ther, under the inherent powers of the
High Court judges, I could have taken
suo motu action and direct that an
inquiry should be held into all that
had happened in the Assembly Hall. 1
do not know whether this could be
done, but as I said, I was toying with
this idea.



2317 Dis, re.

To the gentlemen on my left, 1
would say that we have to think today
as Indian nationals and not as mem-
bers of any particular political group.
‘We will have to consider whether
democracy itself will not be on its last
legs if this type of happenings is not
stopped.

In this Punjab episode, we have
touched the highest high in organised
and unrestrained violence and the
lowest low not only in the observance
of democratic proprieties and proce-
dures but also in those things which
come under the name of human
decency. I am, therefore of the
opinion that our united effort alone can
solve this problem and if any one
political group wants to do it unila-
terally, it is not going to succeed.

Sir, the word ‘Gill’ in Persian means
mud which is the synonym for filth
and the Gill Ministry has lived upto
its name. There are so many stains
that all the waters of the holy Ganges
-will not be able to wash them away
and this has been done not only on
their own strength, because a group
of 17 cannot do these sorts of things,
the Congress does not escape its liabi-
lity by saying that it is the other Group
and ‘We condemn this violence’. This
group of 17 could not have committed
this violence if it had not had the
support of the bigger, group behind it.
Therefore, the image that the Congress
is projecting to-day in the country is
that it has become a group of train-
bearers of a blood-thirsty Messalina
who is doing the Tandava dance of
destruction. So, it is for the Congress
people to wake up and realise what
is the image they are projecting before
the country.

Sir, now T would like to place con-
stitutional question before the House
and I think that question would be
considered calmly. I am an Indepen-
dent and T am not attached to any
political group. I have already
expressed my opinion that the Speaker
of the Punjab Assembly overstepped
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his rights when he adjourned the
Assembly for two months. Again I have
expressed my opinion that the Ordi-
nance which was promulgated by the
Governor was valid and it cannot be
successfully challenged. Therefore, 1
am not committed to any political
Group. I have no association with any
political Group and, therefore, when 1
say that under the Constitution it is
not only desirable but incumbent that
the Gill Ministry should be dismissed,
I cannot be accused of voicing a
demand coloured by political consi-
derations. I would like to place a
few Articles of the Constitution before
the House from which this can be
inferred.

MR. SPEAKER : Mr. Mulla you have
only 10 minutes.

SHRI A. N, MULLA : I am coming
to the last point. I know the limita-
tions you have imposed upon me.

MR. SPEAKER: I am obliged to
point it out. That is my duty.

SHRI A, N, MULLA : I will refer
to Article 159 according to which the
words of the oath the Governor takes
is ‘to preserve, protect and defend the
Constitution’. Therefore, if anybody
violates the Constitution, it is the
implied duty of the Governor to take
action against that person who violates
the fundamentals of the Constitution.
You will find that violating the Con-
stitution is held to be such a big
dereliction of duty that even the
President is not immune from its
consequences and he can be impeached
by the Members of Parliament.

The Chief Minister of a Province
cannot be put on a higher pedestal
than the President of our country. If
the President can be impeached for
violating the Constitution then surely
action can be taken against the Chief
Minister also. Now, it is surprising
that while a provision has been made
for impeaching the President, for
impeaching the high court judges, etc.
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[Shri A. N. Mulla]

yet, tbere is no provision in the con-
stntqtlon for impeaching a Minister or
a Chief Minister. The reason is very
obvious.

MR. SPEAKER: Parliament can
pass a No-confidence Motion against
the Mimster Parliament has that
power.

SHRI A. N. MULLA : He cannot be
impeached.

SHRI NAMBIAR :
différent. .

SHRI A. N. MULLA : Therefore, 1
must give you the reasons why the
provision of impeachment of a Chief
Minister is not included in the consti-
tution. The reason is this: Under
Article 164, the Chief Minister ‘shall
hold office during the pleasure of the
Governor’. Therefore, the Governor
is supposed to punish the Chief Minis-
ter if he violates the Constitution. The
Governor has the right to punish the
Chief Minister. And what clearer casc
can - there be than when a Chief
Minister utilises an army of policemen
inside the House and an army of
ununiformed goondas outside the
House, to have his will, and his writ,
observed by the Members of the
Legislature ? I think that the reading
of Article 164, 159 and the impeach-
ment clause make it very clear that
the. Governor unless he ignores these
provisions cannot help coming to the
conelusion that the manner in which
the.Chief ‘Minister acted he violated
the Constitution of India. Then it
would be up to the Governor to recom-
mend that he will not accept this Chiet
Minister as a person who can uphold
the :Constitution, and therefore, to
dissolve the Assembly and recommend
that"he:be dismissed.

Impcachment is

SHRIMATI SUSHILA ROHATGI
(Bithaur) : My heart blceds and my
head- hangs.in. shame to think of what
has-happened in the Punjab Assembly.
(Irterruptions).

MARCH 21,
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MR. SPEAKER : Wait for details.

SHRIMATI SUSHILA ROHATGI:
And I think every hon. member of
this House, irrespective of his party
affiliation, will share with the greatest
sorrow and dismay, the feeling that
the floor of the House, the sacred ﬂoor
of the House of any Assembly or
Parliament can be converted into a
political arena and people can come
to physical blows like that. I would
like to say that this constitutional crisis
in Punjab has posed some very signi-
ficant and important questions before
us. And I would like to posc various
questions also in that connection. The
first and the foremost question is about
the officc of the Speaker. Can any
Speaker who has taken the oath to ~
stand up to democracy, who is the
custodian of the rights and the dignity
and the decorum of any House, whose
sacred duty it js to see that the House
goes on working smoothly, can any
such Specaker adjourn the House irres-
pective of its duration, cspecially at a
time when it has to pass the budget
and the Government has to go on? 1
would like to. make this appeal to you.
As the custodian of the Parliament of
this country, which is the highest
forum of this country, which is the
biggest democratic country in the
world, I would appeal to you to
convene a conference of Speakers
where these matters should be taken
up. ¢

MR. SPEAKER: I have alrcady

done it.

SHRI NATH PAI (Rajapur) : He has
taken the initiative already.

" SHRIMATI SUSHILA ROHATGI: I
would like the hon. Membr also to
congratulate him for having taken
that initiative. I would personally
feel that it is the duty of the Speaker
to see that the Government goes on
working in a srnooth and congenial
manner.
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The second question is this, Can a
Speaker against whom there was a
motion of no-confidence, because he
found that the people were against
him in a mood of spite and in a mood
of wrath and in a mood of revenge
.against the people who had the cheek
and who had the courage to bring a
motion of no-confidence against him
just ‘adjourn the House for such a
long duration ? Does it not mean that
the man who is supposed to keep the
House working takes up all the powers
on himself likc a despot and he closes
and freezes the working of the parti-
cular Assembly and he takes upon
himself all the powers of the admin-
istration, and does it not also pave the
way for the President’s rule ? Making
‘way for the President's rule means
that the people’s rule is stopped and
the President’s rule comes in its place.

I think every hon. Member of the
House will agree that it is not Kashmir
or Punjab or Bihar or UP or Haryana
which matters but the plain and simple
question is that if the President’s rule
is imposed on any particular State, it
means that the people’s roots are
stopped automatically. Are we, the
people who are the representatives of
our country and of the people as a
whole, to abdicate our powers to such
Speakers or to such despots or to
such people as do not want the peoplc’s
representatives to go on working and
want to frceze the Assemblies and
want to takc up all the powers upon
themselves ?

The next question that comes is
about the Deputy Speaker. First and
foremost, was the Deputy Speaker
empowcred to run the Assembly and
to take upon himself the power of
passing the budget at a time when the
-office of the Speaker was not declared
vacant and the Speaker was still
working ? That is a legal question. I
-would appeal to the Home Minister to
re-think over that point and not to
-expedite matters because otherwise,
Punjab which is plunged in a consti-
-tutional crisis may later on be plunged
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into a financial crisis also because the
budget might become in operative and
all that. o

Then comes the question of the
Chief Minister. Can any Chief Minis-
ter call the police into the precincts
of the House, on the sacred floor of
any House ? If he had done that, I am
glad that the Home Minister had the
courage to stand up and say in the
Rajya Sabha yesterday that that was
absolutely wrong and under no condi-
tions should the police have been
allowed. But as we read from the
papers, the Chief Minister himself has
stated that he did not call the police
and he had no powers to call the police
and the police was only called by the
Speaker or the Deputy-Speaker alone
who had the power to call the police.

SHRI BAL RAJ MADHOK (South
Delhi) : It is a question of fact, not of
what he said,

SHRIMATI SUSHILA ROHATGI:
I would repeat what I said. For the

hon. Member’s information, I would

say that he may consult The Tribune
or the Patriot of the 19th and the 20th
and go through the statement given by
the Chief Minister wherein the Chief
Minister says that he has no power
whatsoever to call the police within
the precincts of the House and that the
police has not been called by him; he
does not take the responsibility for
having called the police.

SHRI BAL RAJ MADHOK: Who
called the police then?

SHRIMATI SUSHILA ROHATGI:
This brings me on to another very
important question. After dealing with
the question of the Chief Minister and
the Speaker and the Deputy-Speaker,
we have to come to the question of the
function of the legislatures as well.
The people in India are watching our
example and they are watching our
performance. The stage has come
when I am sorry to say that we our-
selves have lost faith in what we do.
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The floor of the House is supposed
to be a sacred thing. I remember that
when the Profuma case took place in
the British Parliament, the British
Minister was forced to resign not
because of any personal or private
reason but because he had told a lie,
an admitted lie on the floor of the
House. I am glad that Shri Bal Raj
Madhok has reminded me that a crisis
has come in our public life when we
who are the Members of the legisla-
tures, who are elected by the people
and who have subscribed to the Con-
stitution have lost faith in our words.
That is a very sorry state of affairs.
This has happened because of the
various defections by members of
various parties, and these defections
happened because Members who had
fought the elections suddenly decided
to change their mind and, because they
were lured by pieces of silver or lured
by posts, had no hesitation whatsoever
in crossing the floor and making a
laughing-stock of themselves. I am
glad that Shri Bal Raj Madhok has
reminded me of that also.

I would now appeal more to the
Congress Government than to anyone
else on one issue. It was the Con-
gress which had fought for the Inde-
pendence of the country.

SHRI BAL RAJ MADHOK: The
Congress then was only a movement
and not a political party. The Con-
gress was only a movement for free-
dom. I was there in that, my hon.
friend opposite was there, she was
there and so on.

SHRI YAJNA DUTT SHARMA
(Amritsar) : Not the Congress, but
the people fought for freedom.

MR. SPEAKER : Order, order. She
has a right to be heard. She may not
agree with all the views expressed by
hon. Members and hon. Members may
not agree with the views expressed by
her. But let her be allowed to express
her views.
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SHRI AMRIT NAHATA (Barmer) -
Shri Madhok was never there.

SHRI BAL RAJ MADHOK : He was
there !

SHRIMATI SUSHILA ROHATGI:
As I said, it is the Congress which gave
birth to independence. Today it is
the Congress which has fought to give
us democracy in this country and a
Constitution also for this country. It
is the Congress which has suffered the
pangs giving birth to democracy in
our country (Interruptions). So it is
up to the Congress to live up to those
ideals (Interruptions). I may tell the
interruptors that this is not the demo-
cratic way of functioning. Democra-
tic functioning requires that while 1
listen with patience to what the other
side has to say they should listen
equally patiently to what we on this
side have to put before the House.

I would only say that it is up to the
Congress Party, when one after an-
other of the various States are chang-
ing their entire structure of Gov-
ernment, when one after another
is coming under President’s rule, to
realise where are the high values for
which the Congress stood, where arc
the values for which the Demos look to
us. It is up to this organisation to take
the lead in this direction.

I would appeal to the Congress not
to be misguided or carried away by
the Opposition, because the Opposition
gradually, one after another, is trying
to decry democracy and diminish the
importance of the functions of the
offices connected with parliamentary
democracy.

What happened last time when the
Presidential election took place ? Even
the high dignity of that past was sub-
jected to some controversy when the
then Chief Justice of the Supreme
Court was involved in this controversy
(Interruptions).

Then we had the spectacle of the
Constitution itself being brought into
a controversy when a copy of that
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document was burnt in a part of the
country. The very sanctity of our
Constitution was challenged once upon
a time.

Then on the very floor of this House,
it was contended that because the
Caonstitution was signed in English,
Members who took oath in Hindi were
not legally Members of the House.

In these circumstances, I would
appeal to the Prime Minister and the
Home Minister to strengthen the hands
of the Congress. The Congress should
not be a back-seat driver. It should
take full responsibility upon itself and
combine with all those forces that
stand up for democracy in the country
and stable governments, so that we are
really able to build up sound demo-
cratic traditions in our country, and
not lay the tombstone of democracy in
the country.

With these words, I would once
again appeal to all not to quarrel on
this issue. I am sure no one would
like what has happened in Punjab to
be repeated anywhere else. For once,
let us all join together in the face of
these ugly developments and see how
best we can deal with the situation in
the larger interests of democracy.

SHRI NAMBIAR (Tiruchirapalli) :
Who brought the ladder? (Interrup-
tions).

MR. SPEAKER : Shri Nambiar might
have brought it! (Interruptions).

SHRI RANGA (Srikakulam) : Some
time ago I found it necessary to say
about my hon. friend, Shri Chavan,
for whom I have developed some
liking, that he is becoming the hang-
man of India’s democracy. At that
time, some people might have had some
doubts about the accuracy of my des-
cription. After what has happened in
Chandigarh the other day, I am sure
those doubters would change their
mind.

CHAITRA 1, 1890 (SAKA)

Constiturional Develop- 2326

ments in Punjab

My hon. friend might very well say.
‘How am 1 sitting here responsible ?
Chandigarh is so far away’. That
may be so. When Bhishma was brought
down, it was not by direct means.
There was a Sikhandi. My hon, friend
has become an expert in conjuring up
a number of Sikhandis, some innocent
Sikhandis, as has happened in the east,
and some guilty Sikhandis as happen-
ing in Chandigarh. Who was responsi-
ble for these Sikhandis, especially this
one ?

I am glad that my hon, friend, Shri-
mati Sushila Rohatgi, said the right
thing, that the Congress should realise,
the Congress leaders should realise,
that they are not just enough; they
should seek the co-operation of others
also, who have like-minded views and
belief in democracy. She said the
right thing. I am not surprise that
she expressed her loyalty to the Con-
gress, because she was brought up in
the lap of Congress service, for which
her parents were so very famous. 1
had the opportunity of being their
guests years ago, when she was a young
girl. We were all Congressmen, who
was not? Maybe there are a few who
were too young at that time to be
Congressmen. Otherwise, all of us
were Congressmen, whether we went
to Jail, which some of us did, whether
we supported the Congress by being
sympathisers, volunteers or even con-
tributing meney, we were all Congress-
men. That is why freedom has come
to this country in such a non-violent
manner. It is the tragedy of our
country that these friends have not
chosen to accept Mahatma Gandhi's
advice to liquidate the Congress. If
they had done so, the name of the
Congress would not have been tarnish-
ed like this in the hands of these
friends.

The Home Minister brought in
President’s rule in other States. Why
did he not do it here? Why did they
bring down Mr. Gurnam Singh's
ministry ? Because a non-Congress
ministry came in there, they were
unhappy. So, they encouraged Sardar
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Gill. Sardar Gill and some others

qmetly came out of it and one fine
morning, they jumped and embraced
them. So, he must reward them. May
be there was a pre-condition also
earlier. Therefore, Sardar Gill was
made Chief Minister. I am not
unhappy about it, but he had only 17
followers and all the 17 of them had
become ministeis. Did it not violate
the feeling of decency of my hon.
friend, the Home Minister ? I cannot be
proud of him for that. Having kept
him there for such a long time, he
was not satisfied with it. He could
have told him, “Look here, you have
been in power for 2 or 3 months. Is
it not enough 7’ He did not do that.
When the Congress Party was the
'single largest party, he could have
asked ‘his Congressmen to get into
partnership, as they- tried to do  in
West Bengal. Even that he -did not
do. That would have been less inde-
cent that what they have actually
done. He would not even ask his
Congressmen to form a ministry and
displace Sardar Gill. They have all
become saints! They have no longer
any use for power. They wanted the
other people to do that dirty job. Is
it a decent thing to do?

Not being satisfied with it, they
would not even train these ministers
and supporters to behave in a decent
way towards the Speaker. You are
there, Sir. Suppose here and now I
write a letter saying that I move a
motion of no-confidence against you
andlsenditeoyou. Is it a decent
way of behaviour for any legislator or
group of legislators? I charge those
ministers and their supporters, the
Congressmen there, with dereliction
of duty towards democracy in pur-
suing such an undemocratic course
and displaying that sort of indecent
attitude towards the Speaker. We
want the Speaker’s position to be a
place of honour and to be held by all
of us in great respect, dignity and
decency. Suppose we begin to behave
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in that way, how indecent would it be?
And, they have behaved in that
manner. The Speaker lost his head
like everybody else in Punjab, like
my hon. friend here the Home Minis-
ter, and the Speaker forgot his very
first duty during the Budget Session,
the fundamental duty of any Speaker
in the Budget Session, to help the
House to pass the Budget. The first
priority should be given to the Budget,
not even to the settlement of the
question of no-confidence. I am pre-
pared to sympathise with the poor
Speaker because he was annoyed "But
annoyance for one day or two days I
can understand; does he need two
months to cool down? It is absurd.

Such things can happen only under
the aegis of this Home Mipister
because now we can easily see from
this that they may do whatever they
like and get umbrage from this Home
Minister, this Prime Minister and this
Government. Otherwise, would they
have behaved in that way ? Everyone
of them was let loose. I thought the
Communists were the only people who
would violate democracy. I was angry
with the Bengal Communist leadership
and therefore I found fault with the
Home Minister for not having taken
necessary action earlier than what he
did. Why ? Because they simply
wanted to make a mockery of demo-
cracy, democratic decencies and rules
and cxploit all those privileges in
order to establish themselves.

What are these Congressmen doing
in Punjab? Are the Congressmen in
Punjab and their champion here the
Home Minister any better than those
Communists in West Bengal? Who
are the murderers of our democracy ?
Only the Communists? It is the
Congress people, because, Sir, the
Communists do not swear by demo-
cracy, by parliamentary iinstitutions,
and they want to use them and to
exploit them in order to swing them-
selves into power and afterwards
make mince meat of them. Here are
my friends, my erstwhile colleagues,
who have sworn by democracy. As
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my hon. friend Shrimati Sushila
Rohatgi said, I can give credit to the
Congress for having shown so much
respect, so much affection for demo-
cracy and democratic institutions
during so many of these years right up
1967." Yes, we all will show all these
decencies and decorums and every-
thing so long as our authority is not
in danger. The real trial comes when
your authority comes to be in danger,
when you are likely to lose your

power. It is then you have to show
your loyalty to your principles and
to democracy. The challenge has

come since 1967 { February and from
that time' onwards' my friends have
been displaying their true colours.
The vyaghra is shedding its gomukha
and the tiger is.coming out. In other
places it has shown'its colour and tail
but here ‘it has shown its claws—in
Punjab. Nobody can be happy about
it. '

No wonder Shrimatiji said that she
hangs her head in shame. We all
hang our heads in shame, including
myself and all of us here. This whole
House hangs its head in shame that
in this country of dcmocracy a thing
like that should have happened in this
manner. Who is the most guilty
person here ? "It is the Home Minister,
because it is the duty of the Home
Minister to set proper standards.

Why did he not dismiss that Minis-
try in Assam when it did not function
for several hours, for a whole day?
He did not. Why did he not dismiss
the Bengal Ministry early enough?
‘Why did he allow that minority Min-
istry to come into existence in Bengal?
Have all these things not paved the
way for Punjab? Now, who is res-
‘ponsible for it?

18 hrs.

Here my hon, friend has related all
those things which topk place in
Punjab. Those facts were given to
‘me by several reliable people and I
have no reason to disbelieve those
facts. Policemen were brought in,
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plaincloths policemen were brought
in, goondas were brought in, not only
to the Assembly hut to the Legislators’
hostel. The whole scene was turned
into fascism and not democracy. I am
reminded of what Hitler had done
against Von Papen when he was
Chancellor of Prussia when he was
dismissed out of power. I am also
reminded of poor Lumumba. Similar
things have been allowed to happen
here. Now Justice Mulla has put it
right. If for nothing else, at least for
their failure to prevent what had
happened on that day, on that horrible
day, black day, that Ministry should
be dismissed and those police officers
who had anything to do at all with
those disturbances, they should 'be
taken to task for the way in which
they acted on that day. '

Then, for how long is this going to
continue ? As my hon. friend, Shri
Dandeker, has suggested, it is not for
six months alone as' my hon. friend is
thinking of in regard to West Bengal.
It should be at least for one year.'As
you know, Bengalis are emotional; but
the Punjabis are not only emotional
but ebullient also. Therefore, they
neced more time to cool down. So, let
there be President’s Raj at least to.x_‘
one year. My hon. friend, Shrimatiji
was wondering how can we ask for
President’s Raj. Let her ask her own
Home Minister why he has brought in
President’s Raj. If it can be defended
by him sayipg. it is for democracy,
this is also for democracy. This would
be less of violence against democracy
than what these people are doing.

How are they behaving ? The way
in which they have passed the budget,
is it constitutional ? Sir, kindly ask
for yourself. You are the Speaker
here. Supposing you leave the Chair
and you do not ask this gentleman,
your Deputy, to go and occupy your
Chair, you simply declare the House
adjourned, then you go in and then,
afterwards, this gentleman, your
Deputy, is brought in, he sits and
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passes it; and then, afterwards, the
poor Secretary is dragged from his
office right up to the Chair with the
aid of the police as well as under the
dictation of the Prime Minister and he
says “yes, it is all certified” and the
poor Chairman of the Council says
“Yes, it is certified”, how will it look
like ? (Interruptions).

Let me tell you that my hon. friend
was not prepared to accept the sug-
gestion that has been given in order to
clarify this question. He may rest
assured that this question is bound to
be raised in the Supreme Court and
just in the manner of the ordinary
litigants these people had to argue
whether this Ordinance passed by the
Governor is proper or not, was it done
within proper time, as he put it, on
the 14th or 18th. My hon. friend never
had the privilege of being an eminent
lawyer. Anyhow, I do not know, he
may have pleaded in the Bombay
High Court but he was not known to
be an eminent High Court advocate
and, certainly, he never rose to the
level of the Supreme Court. But he
knows what is meant by litigation and
a litigant’'s way of looking at things,
in such a petty-minded fashion. When
these people are doing it on both sides,
it is such a scandal, such a shame to
all of us.

We can cut the Gordian knot by
simply dismissing all these, bringing
in President’s Rule and then getting
this budget passed in a decent manner
in this House so that there would be
no litigation about all these things.
But, even then, would Punjab be able
to have real democratic.regime so long
as these gentlemen, the Right and
Left Communists, make their mischief?
And this Home Minister, had he ever
the moral courage to say: “Yes, we
cannot carry on with these people who
are interested in disrupting democracy,
in denigrating parliamentary system
and in developing extra-territorial
loyalties and various other things” ?
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Would he have that courage? No,
I am afraid. But I live in hope that
he might be able to muster sufficient
strength in order to put these people
outside, each one of them. I would
like individuals to come hére if people
were to choose them as Members of
Parliament but not as members of the
Communist Party.

All the other democratic parties
must be invited in Punjab to come
together and form an all-party gov-
ernment, otherwise it would be im-
possible for us to have any kind of &
parliamentary system functioning in a
decent, decorous manner in Punjab.

SHRI J. B. KRIPALANI (Guna):
Mr. Speaker, Sir, once before indepen-
dence a young man from my ashram
had gone to Punjab and was arrested,
I went there and asked that I be
allowed to meet him as he was an
under trial prisoner. The Superinten-
dent of Police told me, ‘Don't you
know that this is Punjab?” After-
wards, in Kairon's regime also I was
told in the same thing, “This is Pun-
ja ‘n

This is not a question in which we
can hit each other or we can be
jocular, because it is a very serious
question. It began in Bengal (Dr.
Karni Singh: Rajasthan) when the
Speaker would not allow the Assemb-
ly to function.

AN HON. MEMBER : Quite right.

SHRI J. B. KRIPALANI: Why did
the Central Government decide to
have President’s rule? It was their
first duty to settle this question about
the rights of the Speaker, whether
the Speaker is a servant of the As-
sembly or is the master not only of
the Assembly but of everybody in the
Government. Why did they do this?
Because the President was to go to
Bengal and they were afraid that he
might be shown black flags. We have
never been afraid of being shown
black flags. I know, even Gandhiji
was shown black flags. So, having
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not decided that question, having
allowed it to hang on and having
allowed it to remain undecided, they
have brought about what has happen-
ed in the Punjab.

"It is very sad for me to have crticize
the Congress because it has, before in-
dependence, very great traditions.
Sometimes the thing changes and the
name does not change. The name of
the Congress has remained but its soul
is no more there.

AN HON., MEMBER: Its
dead.

soul is

SHRI J. B. KRIPALANI : It makes
me sad to think of this.

In Bengal the Congress refused to
accept responsibility for a couple of
months till things had gone out of
control—they could have joined in
co-operation with the ministry that
was formed with their support; they
were the larger party; they did this
in Bihar—with the effect that all those
who had defected from the Front were
made ministers. Is this democracy ?
Is this keeping intact the Constitu-
tion ? Does it not behave a party with
the traditions that the Congress had
to be able to take responsibility in
co-operation with others? Why are
they afraid? In Punjab, all the
Ministers belong to this one man, Mr.
Gill, whatever may be the meaning of
‘Gill’—I do not know Persian enough.
But why did the Congressmen not
realise that the time is gone when they
alone can rule? They will have to go
in coalition with other parties, this is
absolutely certain because the electo-
rate is not going to vote singly for the
Congress. They have come to realise
that there are some good people in
the Opposition also, that they also
want to serve the country. Therefore,
we must take away this idea that the
Congress will always be there without
any other party participating in
power. I would advise them to see
the signs of the times. They cannot
singly control this nation; they cannot
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singly raise this nation. There can be
no progress if the Congress thinks that
it can do whatever it likes, that it has
not to join with other parties. Let
other parties also know that in how-
ever depressed a condition the Con-
gress may be, however unpopular it
may be, it happeng to be in many pro-
vinces, in many States, the largest
single party. They must also realise
that they cannot do without the Con-
gress and the Congress must realise
that it cannot do without like-minded
parties who are in Opposition. Let
these people combine together and
give this unfortunate land an honest
and efficient administration, That is
what the people want, I don’t think of
having so many mills and factories
and river valley schemes. Let the
first things come first. First give the
people an honest and efficient govern-
ment and the people will be satisfied.
That is all I have to say.

SHRI G. S. DHILLON (Taran
Taran) : Mr, Speaker, Sir, I am very
lucky that I am the first Punjabi to be
given an opportunity to speak on this
subject. ...

MR. SPEAKER : Others must also
speak, not only Punjabis. About
Punjab, others must also speak.

SHRI G. S. DHILLON : So many
unkind and unpalatable words have
been used for Punjabis and I wonder
why these words, the language, differ
during war time and peace time,

DR. KARNI SINGH (Bikaner) : She
should be called—Shrimati Nirlep
Kaur,

MR. SPEAKER: You need not
worry. Shrimati Nirlep Kaur has
already spoken on the subject. She
will get a chance. There is no point
in trying to hustle me.

DR, KARNI SINGH: We are not
trying to hustle you. But the point is,
she belongs to the Akali Party,



.2335 Dis. re. MARCH 21,

. MR. SPEAKER : She has spoken on
‘this subject. The hon. Member was
.not_in .the House; he does not know
that. .

DR. KARNI SINGH : They are more
intimately connected with that,

MR. SPEAKER: She has already
-expressed her views on that. Let her
wait for the chance; let us see.

SHRI G. S. DHILLON : Sir, such
unkind words have been used about
.Punjabis and I really wonder that so
much has been made out about the
political situation in Punjab whereas
it is nothing uncommon as compared
to other parts of the country. I have
great respect for Justice Mulla. If
one were to play upon and consider
the linguistic meaning of everybody’s
name, I do not know how far each one
of us can go to impute motives and
also to interpret it in his own way.

The whole question can be taken on
two important points, as to what led
to all this trouble and later on when
this position or the constitutional point
was debated in their own way by the
various Members in the Vidhan
Sabha, the ruling given by the Speaker
.and then the conduct of the executive
and other officers on the spot. I just
happenéd to be therc for a few hours,
but'it was quite peaceful during the
time that I sat there. I missed the
memorable part of the whole show; I
.am sorry for it. I was also under the
impression that the ruling will go one
way or the other. The whole trouble
arose, if we could go back to the
background, when a member of the
Congress Party suddenly flared up
and brought a no-confidence motion
against the Speaker. As 1 have
.already said in this House, the
Speaker’s task is very difficult especial-
ly these days; the’ more the time
passes, the more patience is required
on the part of the Speaker. He has
to behave as a Speaker. I say that it
‘was very shortsighted on the part of
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the mover of the no-confidence motion,
very unwise on his part, because so
many things happen in the House; if
on any flimsy ground no-confidence
motion were to come, I should say that
the Speaker’s lot is very pitiable. But
the Speaker should not have been pro-
voked on the other side It is really a
very bad thing that 56 members in a
total House of 102—about the mem-
bers present, there were about 67 or
70—rose against the Speaker, and the
Speaker adjourned the House more
under pauie or provocation perhaps
than on any other personal plan or
premeditated plan....

SHRI CHENGALRAYA NAIDU
(Chittor) : He adjourned for harvest-
ing purposes.

SHRI G. S. DHILON : After that,
the position simply was how to carry
on the business of the House when the
Budget was already laid before the
House and was pending. Whether it
is good or bad, I do not defend any
combination of Gill Ministry and Con-
gress and all that, but one fact is
there; whether this combination was
sacred or it was holy an unholy alli-
ance or whatever you may say, the
majority was there with the Govern-
ment and the Speaker simply, by
adjourning the House and by creating
a Constitutional deadlock before the
people could not escape one thing,
that he could not override the wishes
of the House. A wish was expressed
by the House against him, but after
the prorogation there too everything
was ok., everything against the
Speaker was washed away; the thing
had to be started anew. ’

As my friend, Mr. Vajpayee, said,
there was a meeting of the various
groups at the Speaker’s residence on
this fateful day. Even a little before
the House started, there was another
meeting. When the session commen-
ced, if the Speaker was under the
impression that the prorogation was
unconstitutional, if the Speaker was
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of the view that the Ordinance of the
Governér was illegal, he could have
avoided the agenda and taken another
course, but the meeting was called to
order and the proceedings were start-
ed. The first proceedings came with
a privilege motion against the gentle-
man who had moved the no-confidence
motion against the Speaker; and that
motion was accepted, and the Speaker
referred it to the Privileges Committee
and he added two more items on his
own to that motion. Later, I got the
agenda. It is here with me and any
Member can see it. Then, there is a
regular motlon for the disapproval of
the Ordinance. Everything that comes
on the agenda comes under the sig-
nature and seal of the secretary on
behalf of. the Speaker. This motion
was given by Shri Satyapal Dang who
was a Member of the Gurnam Singh
Cabinet.

SHRI ATAL BIHARI VAJPAYEE:
He was arrested and taken into cus-
tody the day before.

SHRI G. S. DHILLON : I only want
to bring home one point, namely that
this was brought on the agenda
because the Speaker had admitted it.
If he had thought that the session
could not be called there was no sense
in going through all that procedure.

Then, 1 heard the points on both
sides, and then I thought that every-
thing was going to be all right and
50, I left for Delhi. What happened
later on there was very shameful,

One thing is worth noting. My
Punjabi friends amongst the Jan Sangh
are.in a majority there. If some
unkind -words were said. about us, my
only consolation was that they are also
«utting there, friends like Shri Yajna
Dutt Sharma, Shri Kanwar Lal Gupta,
Shri' BL.‘ L. Son@hi itid- Shti Bal Raj
Madhok So, if T am only one, they
are ‘fou'- in number.

Al T W fye ATEw,
sﬁqurﬁﬂﬁim#sﬂ%
u'ara‘reﬂ'a‘lzm?rméu
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SHRI G. S. DHILLON : I was refer-
ing to some unkind words said by-
Acharya Kripalani, Prof. Ranga and
others about us, the Punjabis.

Nt awaw W G @ T
R & | TG T IAG FT B qAqTAX
SCUEA

SHRI G. S. DHILLON : At least I
take them as a Punjabi. One does not
lose one’s State-hood by simply sitting
on the Jan Sangh side,

I would request you to satisfy your-
self only on one point. It is a general
practice, accépted practice, that the
watch and ward people are -responsi-
ble for the security and protection of
the Members and also the House and
the Chamber and everything is guard-
ed by them. The DSP is taken on
deputation, under the Punjab Assem-
bly Officers Act, 1939, where the
Sergeant-at-Arm’s functions are de-
fined. One of his functions is that he
is responsible for maintaining proper
law and order within the precincts of
the House..

SHRI S. KANDAPPAN: Law and
order within the precincts of the
House ? Is it not the Speaker’s res-
ponsibility ?

SHRI G. S. DHILLON : While I was
coming to this House, I was told that
the Sergeant-at-Arms was approached
as directed. Now there is a very
difficult situation to understand, The
Speaker had left and the Deputy-
Speaker came in; everything happened
in between, during that period in bet-
ween,

SHRI S. KANDAPPAN : There was
a time-lag.

SHRI G. S. DHILLON : The Deputy
Speaker wanted to enter. And there
was the Speaker’s chair. I must tell
you one thing about the Speaker’s
chair there. We had collected that
chair placed there at Chandigarh when
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the Central Assembly used to sit
there at Simla. I understand that
Shri Vithalbhai Patel used to sit on
that chair. That went over to Punjab
and then that chair has seen the vicis-
situdes of all these times. Around
that chair there were many persons;
one opposition Member after the other
occupied the Chair; he was thrown
out; the other man got in; and the
police went near or the watch and
ward staff must have been called and
they went to have it vacated. ‘Then,
the Deputy-Speaker was ushered into
it and then the proceedings started.

But there 1s one thing which I must
mention, namely that you must look to
the legal side of it, whether there was
some authority behind the orders
allowing strangers or the watch and
ward staff or the policemen on duty
to go there. This can be verified from
the records.

SHRI INDRAJIT GUPTA (Alipore) :
Policemen were brought from outside
not on duty,

SHRI G. S. DHILLON : As far as
the Deputy-Speaker is concerned, you
know the provisions of the Constitu-
tion are there that at a particular
sitting, when the Speaker is not pre-
sent, the Deputy-Speaker or in his
absence, one of the panel of Chair-
man, acts as the Speaker.

SHRI P. RAMAMURTI MADURAI :
After the House is adjourned ?

SHRI G. S. DHILLON : When acting
as the Speaker, the Deputy-Speaker
asked the watch and ward to clear
the House. One fact remains, whe-
ther he exceeded the authority given
or not. I agree with Justice Mulla
that we must demand an inquiry on
this whether any authority was given
by the then presiding officer or not?
‘When the Speaker refusés to function,
when the Speaker is leaving, when
he is sitting in his room, when he
refuses to function, what other
remedy is available? That is the
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question. It must be scttled in  this
House above party lines. Today you
are there. Tomorrow somebody else
may be there. If the Speaker were
to act in a whimsical manner, if func-
tionaries who are above party, who
have functions designated for them
under the Constitution, like the
Speaker, the Governors and the
President, were to act in this manner,
what will be the fate of this country ?
We must all sit together, irrespective
of our differences; whether we like
Gill or not, whether we like Gurnam
Singh or not or whether we like P, C.
Ghosh or not, these are basic issues
to which we must give some thought.

We refuse to follow the House of
Commons in this respect. You must
have read the history of the office of
the Speaker there. I read that while
I was in England they have a six-
century history behind the office of
Speaker, which is very interesting,

MR. SPEAKER: It is all very inte-
resting, but unfortunately we have no
time.

SHRI G. S. DHILLON : Three Speak-
ers were slaughtered. Many of them
were ent to the Tower. You must be
knowing all that. None of our
Speakers was ever hanged or sent to
the Tower. How can we have those
conventions ? We have not had to go
through that ordeal and that is why
we don't take it seriously.

AN HON. MEMBER: Punjab
filling the gap.

SHRI G. S. DHILLON : You, Sir,
must take certain steps in this direc-
tion. If one bad thing has happened
we must see it may not be repeated.

As to whether there should be certi-
fication or not, it is a question of
interpretation. Anything can go from
the Lower House to the Upper House.
If it was not certified as a Money Bill,
it can be considered as an ordinary
Bill. Then it can go to the Governor.
These are not very material irregulari-
ties. There are a number of cases
cited in May on it,

is
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But one thing is certain, that such
things cannot continue for ever. I was
very much embarrassed that by a
little bit of guilty act on the part of
one misguided man in Punjab, so many
unpalatable things were said about
ourselves. We are ourselves to blame.
The reorganisation brought about two
or three small States, and perhaps by
reducing our size, they think they
have reduced our personal character
and stature also.

MR. SPEAKER: My difficulty is
that even after 1} hours, I have still
10 more speakers on the list. May I
appeal to Members to make only
points ?

t w7 (78) : FAw A w1
7 IR |

MR. SPEAKER: That is my diffi-
culty,

~t 7y feed s wer AR 20
faaz &Fr 09 &1 #9357 9 faAe
FTERT AT & |
MR. SPEAKER : I am appealing to

hon. Members. Because they are
exceeding their time, others are not
able to get their chance. I am appeal-
ing to them to exercise self-restraint;
I cannot ring the bell and ask a speaker
to sit down. I am requesting them to
make only pertinent points connected
with this. I am not giving any ruling;
I want the co-oeration of Members.

SHRI NAMBIAR : Let us not go the
Punjab way.

MR. SPEAKER: It won't go. Do
not worry. If it goes that way, you
will not find me here. Shri Viswa-
nathan.

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, it is unfortunate that par-
liamentary democracy is at the cross-
roads in our country. The constitution-
al crisis is the outcome of the political
crisis and political instability in the
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country, When the power and authority
of the ruling party at the Centre is
challenged, they are out to support
any dcfector, any minority and
puppet government. I do not
know why they go and hide
behind Mr. Gill or poor Dr, P. C.
Ghosh or Mr. Mandal. They are
afraid to form ministries after the
dismissal or defeat of UF ministries in
various States, but at the same time
they want to retain the power which
they have enjoyed for the last 20 years.

Just two days back it has happened
in Pondicherry. The then Chief
Minister, Mr. Farook Maricar dismiss-
ed the then Home Minister, Mr.
Jeevarathna  Wodeyar, who was
charged with murder. He was
arrested, but just two days ago under
the able guidance of the ring master,
Mr, Kamaraj, Mr. Jeevarathna Wode-
yar has been asked to support the
Congress ministry. At what cost, at
what price, we do not know. Still the
murder charge is pending against him.
They are out to reward the defectors.
Mr, Gangeyan was once in the Con-
gress as Finance Minister. Then he
defected to the opposition. Now he
has been asked to go back to the
Congress Party and two days back he
has been appointed as Finance Minis-
ter. If this goes on, what will be the
future of democracy in this country ?

In Punjab, the way in which plain
clothes policemen and goondas were
brought into the Assembly for the
first time in history has to be con-
demned, whoever is responsible for it.
Even in municipalities and panchayat
courts, policemen are not allowed ine
side; they are standing only outside.
However, Mr. Lachman Singh Gill,
with the blessings of this Home Minis-
ter or the Congress Party, was coura-
geous enough to invite the policemen
to assist the Deputy Speaker to be
pushed into the Chair. This is a
warning to you, Sir. 1 shudder to
think of the day when Mr, Chavan
will ask our Deputy-Speaker to occupy
your Chair when you adjourn the
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Housé. If this goes on continuing like
this, it is bound to happen, because
the Congress Party is dwindling day
by day.

Our hon. friend, Mr, Dhillon ably
supported the Deputy-Speaker’s action
in Punjab. Under article 180(1), it is
clear that the Deputy-Speaker can
oceupy the Chair and preside over the
Assembly only when the office of
the Speaker is vacant. In Punjab,
the office of the Speaker was not
vacant. When the Speaker had ad-
journed the House, the Deputy-Speak-
er had no authority to preside over
the Assembly. Everything done and
every Bill passed after the adjourn-
ment of the House was unconstitu-
tional. M the act of the Speaker can
be called improper, the act of the
Depuity-Speaker should be called ille-
gal,

The Home Minister was arguing in
the other House the other day that a
money bill can be certified even by
the Deputy-Speaker. There is no such
provision in the Constitution. Article
119(4) categorically states that it {is
the privilege and prerogative of the
Speaker to certify a money bill. With-
out that certificate by the Speaker, it
cannot go to the Upper House. Hence
the budget, as passed by the Legisla-
tive Council in Punjab is invalid and
unconstitutional. Our Constitution is
almost helpless to meet such a contin-
gency. Probably the framers of the
Constitution, our founding fathers, did
not anticipate coalition governments
and such contingencies. Probably most
of them were Congressmen and they
thought the Congress will be ruling
this country for ever.

The Union Law Ministry which iy
well known for its mcompetence.
which has proved its incompetency in
this House during the last two or three

days, is not going to help the situa-
tion.

We have to think, at this time, of
thé neutrality’ of the Speaker. We
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have to consider the Britxsh system
of electing Speakers unopposed, We
are following th¢ British model of
parliamentary democracy. This sys-
tem of electing Speakers unopposed
and unanimously has to be considered
in this context. I also suggest, 'Sir,
that you yourself must convene a
conierence of Speakers and all pro-
blems concerning and confronting the
Speakers should be discussed and a
consensus arrived at.

2348

Again, the powers of the Governors
are not clear. Legal opinion is divided
on the act of the Governor whether in
West Bengal, Haryana or Uttar Pra-
desh. The Home Minister argues:-and
ably defends what the Governors did,
whether it be- Mn Chakravarti or
Mr. Dharma Vira, but legal opinion is
not in his favour. So I appeal to the
Home Minister that the powers of
Governors must be referred to the
Supreme Court or to a committee of
jurists.

After these happenings in Punjab,
President’s Rule seems to be inevi-
table and unavoldable. At the same
time we feel that this will deprive the
people of Punjab of an elected Gov-
ernment. Also, wc¢ feel that this
Parliament is being burdened more
and rhore. Already we are sitting
seven months in a year. If President’s
Rule is extended throughout Northern
India we will have to sit all the twelve
months. But there i no other aiter-
native but to impose President’s Rule".

Finally, I would like to get an
assurance from the Home Minister,
after all these happenings throughout
the State, as a representative of the
oldest party in the country, that the
Congress Party will not encourage
defection and they will not crown the
defectors.

Y ®o Yo WA (FTAYT) . HeAR
7EEw, 18 WIS 1968 ¥ oM
AR F T A qIAT §E AL W
i afe gon ag wiwE & Tl afew
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% gwwar § 5 somaifs et &
FA Y I OF FHET qOTeAr I @Y
2 99 #Y mae arfedy & R Y

¥ ag aaw adl awarg fr g g
Hefl ST W90 I §T AL GIA A 9
A AT weRi 7 fvaT A Ay ?
R aeEe ag & 5 ag 9@ s @1
HTHAT STAT IT AT FT FTHAT AT
A1 99 F AR A fow € F § I fadndt
Tt #Y fAwaT #7 S@ alis #7 OF T
ft IR 1o aTgw A< I AFdE
& forg g @1 fF IR dora srvaeh
7 gfew el #1 7 T W & e
faare & #4017 g1, ¥ srH AT S R
T STHT T MEATE gIH HIATE AT
TET HES IF GCHIL H FOAT WA F
fag st gemaifa®s sl F1 SETT
gt & fasrem war 39 # fasr sEW
w20 # | wF swwEw g fF gar gafag
frar s w7y € FifE frer Aee WY A=
g9 H THEET AT AT A FW
TORT T W § I R a0F ¥
TR g AT ST T wgEnT A
AR AT 7 dore & ot ge gg 9w
& fam 39 #1 fordE™ sgTET § |

I g TATT Sl & TqW A A
a7 3w A7 At F fgwifa #
A 99 & fau oy S FY areft s,
AT ATAIIACY FT AT, SFIarag w7
9T, & afgam, afy A T
& AT FT qATE, Iq GG F gAY
¥ og wHaF amn gar fr agr &
spadt o gfagarai § fazar $< agr
AT F1 T w3 #1 arfew
N I9, I G FGH q9 o1 fax wH
¥ gF Srar Arfey |

Feme WEIRT, AT FT JZ WA FT

qivaw grm & 37 fadedy o= & o=
L20LSS/68—11
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g, 37FF 22 M F AW @
aTuz § A7 AR et e TR N OF
Fa § grFT T, 39 F Jua T qr
FAMT g  q1Z & B Ig FgT 14T
fr o7 faams gao ¥ § ol 9@
wd fre e feuea & faron <@ %)
@@t 107/117 @y fwar w0 & R
#eft of1 & qor wTgaT § fF o gred g
T W off 37 aww Ao F
gT a8 amm a9 ®i W | 7
T 9g AT Fredee A g ? Aqdraw
¥ e fFwmaTmagu
AT A FTRG ATGF H7 3T 9T AW B
AT FEG T FIAA aA 7 G, &
T AR & | A A NS, TR
Fogaar fra wEw Y | IR wTEW
@ & faf T 9F ¥ AW W N
F q% T a9 I FEA @A & Al
ST 98 e § f frer arew & g
agi #7199 |

T AT T F FifEIquAT THTE
w1 fgd f5 wh famr & a | fedt
wftwz afefefrna w3 awar & a1 adi |
7g gaR &l § facge et § 1 AT
T ag Fea & fr & @ ¥ ary § o
F19T A E | TR WA gERASA{
@ & ok R QR W W |
AT AT F ATy wW) A AdE
argee ot g & 1 A wraw Al }
fe 97 & oA WEE § AT AR
A1g7E &, Afew fpe ot ag fyowa & 77
gey & fF dfqam oy gra & 7 < fin
7y faer #1 oY afefedom fedy ez
3 frar & ag oo fear § 1 99 o7
qTgF A qgT 9¢ FAT § q9 AT ATH
ariv 3 el w0 A o fir R
FrRdr  dorw et awr ¥ &7 N6
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SR ® om0 112 (1) F A%

ok ywgrmn b

“A point of order shall relate to

the interpretation or enforcement of

these rules or such articles of the
Constitution a3 regulate the business
of the House and shall raise a ques-
tion which is within the cognizance
of the Speaker.”

g fraw 376 S gAwT 112 (1)
faeg o &, o' 39 ot g sz s
HATET ISTAT TAT 47 | L §F & AL
# ofrT qrga 7 #r¢ wfo & @Y I
wfer o & a1 g &, 39 AN ©®
# 7Y oA AT | TW F FIT A7
R awdr § 1 AfFT 9 7% Fw A=
g @ A, qwaw FawAar
g 5 ot® o & fafeeie  fgwifoa
AT FT TG &, AT F g 1) fgwifory
AT FT @ & | FEIEYT AT qriar-
FY fewraey oy av aw § o qana
¥ agi & ofwT g |

Ff o1 srfaware seana amar w9
T 7ge & faars ag aF & 4,
I F O T A, A IW F ATSAN
Y I AT A T TEAT AT W
ot @1 # WA agr o AW w1 gEr
T, gfe| 1 ATHRT gETET A9 | IER
SUTRT TEATH AT THATH A A FIE
IR T gH FET
! A A AR AR Y A
TP fF o At § FOw o9 77
wzgw w7t § fF fire warem wy @
t R g @}, o fafe
N orE § Y Tego a9 T G |
a1 2w Y s SOt | ST
wrge forer oy Al o< g 3w e
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T W gRifE & ST, 9w @
P et T3 § ot s g g
ofq wrew 9 AT TRy § ama &,
gham F, & awr 9% =fed fr firer
wfadew # @or 3T F agi 9% wgufy
WHA 356 F aqfqa T | 356 F A=
TET EFNL FEA $T AT IAL N2
% I frar q@ g At doma F 9w &
TI A S g 7 F awwar g fx ag
AT F ¥ AR & foraron &, wfea
qg F19 F IB¥ § 1 qay @Y A
3T F1 ¥ 9T A1 @7 ) 7 frew
gTAa T W A FE FT A AT
faer @ ? R ag @A g at
R AT ] 1 T g AR & Y O
98 356 & WHAZT AWAAT T AT
FILIWE AT B FEA A AB

AT qZ qE IT AT

# 3% FY AT 97 FgAT TEATE (%
g F1 AT 97 A IMA U AT
it g6 fra wfadsa 3 fear &, fom awm
¥ aPngAt & Sa F A qgaE gar
faq a0% & mifqgmay feadat =
FATAT qgT & AT oy, 39 &7 99
¥ agi T AT AL AE g, N ag few
farar 7€ &Y A= | frw #1 mdA o9
7 farar 73 @ 9%d1, WIA F AEHT
fagr & 78 &), dTo @Yo AW &Y ATHA
AT § AEY 7Y, S A0F ¥ I FA
qIX W § 942 WY AT AT § HI
q¥z{y FTX FET ARAT &, dAT qE
S AT @ O§

ZA WeEt ¥ WY T TR W[ 7
g & 91§ g1 I9 F( fady w7
g AR AiTTw@rg fF 356 ¥ smu=
qz gAY F1 £ rrifeelt gedT faar
T |
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o guiten AT (Wiey) :  wemA
a3, ¥ 72 gar ¥ YT agw A At
FT THOT G Y 97 1T 39§ 7
TAAIA AT gH | IwA FE Q0T
gt § for doma § 9 3@ g AT WgA
3R wTor &, T 99 g 97 9O
§ 1 Afpy warw ag amar & s N $o
q9TE | g 47 7 A wegney A fapw ?
IaHr fredad qam qg A= AR 7
qATT § AT FB GAT IF KT F7 FAT
97 A freerd e R A
F1 gfam w7 & msr I F T
e, FT AR AT A @ 7 N1 FW
dr7 § ga ag OF TN § 7w ¥ 57,
AT ga ¥ IO0ET, WS WERA, W9 F
fad fr owT F1 ¥ F19 8, ¥
%5 & AT 3Oy aF } 1 ' ASAT Y
AT K1 gI&Ar o7, g2 & agen &
aferaTd Y Terr F fAq, ERA AT WAT R
# fad, o< a8 ¥@ A & ford fa o wifee-
ZIMA & I & qTEE FL@AE G oo
afsa T WF g waw a7 9| Y
FUE TTA TAT FAFL ! SATIMA &
A fRar R M dong F o
& fpar, ag aF drar aan § 57 A
fEam @ N AFAT | AT F A7
2gAT & fF Fgi FN @ TE E, FA
a7 F1E A9 gver Tg v o & o w=A
& afywrd #Y, Aewt & Sfuwy w
W FW e afe &, fow w1 ag
gt ¢ far @ srqdY 3o AT TAear
¥ Fg % AT IWF FIT g9 wwr e
FLOF fAoTa & g, ag srew’ 5T TF1C
ERECICIEIGIERE: S1EC iR Sl 1
qHAr g | 78 7Y gar § 3T I9 A
ZEEd & FT T[T AT §, T A9
# gar & R A9 & q19 d3 w A
qq RG] |

CHAITRA 1, 1890 (SAKA) Constitutional Develop- 2350

ment in Punjab

R W€ 7 A 1 #) 7@ ey
famg & 3@ @&, N IR aawdr & fr g
oF gt & fore Y & F7 wigg Q-
T HT A7 AY, e ¥ wafan €
arT g &Y | Fvafawe 8T § T
& T warer aner g 8, e asat
7 Ffaw §8 99 @1 g1 I § |
Afpa oft daft 7Y s & v e
Y F gEAT g 0L, A NY FY AT
2 FAF T A QY g Ao
T § T, AfFw A AW o9 e
At FrT g e @, wegfel
A gadi ®1 gAwT @g faey @ @@t
T #) T 1% | av R AT oy
AR FRgATTA R AE N AN AT
aY fasge woma &1 ST frwe
A\ aE 439 @ I AN ¥ WA
79 9% 7 98 AT €, agq ¥ Awey
afrg 4 AT 97 1 ) TGt ¥ fewe
fear mm, araet & fod o1 A
qifemde & fag o, ..

Y wy fowd : s fasger o
qaem W |

ot o v : ofemdz & fod wF
gu @

it quo qwe Wt (TAT) : M
CAl

“°Wi‘t: ma,mfﬂm
fix g M faw qrfeame 1 fewe faar
T a1 F FqX W GEE A E 1 Afew
g e & Afawes & foay wav o
frwe fed gu | 9% wfawyw 7 foa
T, g ¥ A geTT A §, oY g
St & gAY W@ | 9@ aF A9 & wAy
&, a8 ovd &, ¥feer orw ary ¥ Heft
ggi'w’?mﬁa‘ﬂﬁitﬁt ar
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7z 5 AT AFITA A FOA @A
g, arefggen e Y feas ags N A
9 A T OF W7 EIEN G 957 F
AT T30 A o g v wrer Awiear
2 IT F DT T | FiAG FT AW
X § F A wM | A A A g
fr I ar A & ©F wd 7 T 918 7qwn
QT ArQqT AFY §, AT TR Aq}AT AGH
Far ¢, Afwa faQer & A @ %
NI AT EFE A 1A F % T 347
T STF AN 37 a9 AR fasg,
WX § A ¥ fray Y Fq7 oYL WA
arcfrar Y 31 qId@ FL0 ! gatag
d g5 g7 7 A AT Tr@ar ...
(wweerwr) ... ... T ZELFT A@
W gAY F1 QIS & arFq @A Tifeg
A &t AT TifgT )

& e1ar & FRAT A g i ww oA
YT AT FY T7ET FL, T AR A9
T T FEET FL I9 T FACI AAIT
&rr R 7g R AT A0 AT AT
g W @ ¢ I 7w ¥ frdt M
®raaT g &

¥ 7 9\ F1 wra g 7 foa a@%
¥ iwig ¥ @WF< F faas q-sfe
franonnag @Al arg ar )
AT AsTH AT TITE] BT g7 I
FGITOAME FLAE, 97 FH FA
ATl F qATFTAW 1 ag faTny
AT T FITAAE | FEA
IR TAI I A1 T g9 w4,
Y § Aiwq o & fafwr & fa
AT T T W & f@A® -
FfrsEa 3 faar a1 99 F FgaAw o
#0gw 7 fFa Aaar fvao@
agr fr 10, ifaT ag w2 § f wd.qar
& 1 735q § ar fra oY 737 F Y w7
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g 3799 T ¥ aalafceqra § wrwoowr
HTT BN 0 T w7y E A T ¥ A
TE WFAT sﬁ T FT A @
e qg o g farg w8, wwaw
i 3 &a”rer Y ST @ 1 Agr g
TA@ 7 1 ag a1 frgT @t e & g
MY 7 a7 A fF 99 ¥ Faew
- rif e svd 1 7@ < wFA F fog
FRT A gl Fwwd 4T 2 A AT A
T AL (sEwm) .S AT
T qq agwfmmﬁrv%aga‘w-
wtwda faar a1 maw wEET TEER
I ¥ 98 N a7 fray g a7 9ad
qAMHI AT AT FATFIA A AR T
Afwa st ST ¥ F0w RaT ag &Y a9aT
affad ar, wdy a1 AR wfeee
& RN F wdar faars a7 gafan
# Y F FTAT Y AFAT FAT wTEA
oo (omEam) L fEET Y fe
T feaar ¥ fand, &7 Temuig @t
SraT, 7 a1 Eve o T o7 1 TeEdy
F1 I8 T4 7 47 aY 37X qIT J87 garr
& arc wrf Ar gowa da@ afegry @
frwes .9 3T § @1 9g7 A-wifresa
F5aa % faers qra w7% 37 GF qwa
g fwa o 7 a oater & Ay
fgat f @—a srqdt war € 7% 1 9T AV
Tuaa w1 fear v adha & fag

73fAT Seqer AT, A FX A
7z & fx foq awg § 7 4z «fwqi, 13
AW g7 fvq ad arfd w1 w7
{2414 71 477 TOF 7951 T feal
03T ¥ 1ATF T § g o feq
a4 & qET 43 91 99 T 7 IA(G ¥ ZF3
fag 1 agy @1 mfseam & a=w
e & 0§ AR R s@ 3@ &
{ié-z'ﬁ, FC& 1 FeaAra F fam
AT BEY BE g B BIE TEN F
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T, fo agr A e qw A, S
&1 adt it ®Y gafag @l qfeww
qe @t 7 | § @ fafaezy ame ¥
FEAT AT £ & oz A = FAw Y
T R I FY THET FIX KY TR TAITE
aft ) go ot e Adt & e 2a
EHTHT AT a=T 1141 @ W 9+ forg
F1ATT TT T2 THA 1 9 AL T
# o\¥ wew & gt oifedt & o A= E
37 79 ¥ 7g qdar § O gw e,
ghamm o feama &Y fve gwasr
FT,UF T THAY T TN A AT,
aiferr gy AT faeew & 307 ag
UF g &, U AT 8, i Few
45 77 & @1F A e frarw fray
for @t s wfqeg § 7 gy 79

ot ayg fowd : (FAT) o wemw
wZET, 6 A AN FT gIAB X
e § 35 § T T Al w1 w4y
ArFad F Afaey § § 1 s7emer A1,
FEr AF qATF F GIAT FT I
& g fa g walt o & wAR o
ffa ¥@AT AT @durfas g @
TgTE T F[ AF #IT AT AR &
JqE ¥ | TT A qEGH TG ISAT
fr a1 1T A1 famg F v fra
WY, & A 0 SAIAF | 1 AIT FT gAT
ar fagm qwr fqaw (7) F4r 99
A FAAT Q72 & AGAT 18 TH
FIGAT? AT Q19 G & AT
g 9] wagyifrfamm s &
STETT .

“When a session of Assembly is

prorogued, the Secretary shall issue
a notification in respect thereof in

the Gazette and inform the Mem-
bers....”
Afefwiar o woe | gIwr =0

wawy & ! ENwT awd way § g9
g
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“The Notification issued by the
Chief Secretary dated the 11th
March, 1968, is no notification in the
cyes of law as is clear from the
definition of the ‘notification’ given
in the Punjab General Clauses Act.
Section 2, sub-section 36 of the sald
Act defines ‘notification’ as under .

‘Notification shall mean a noti-
fication published under proper
authority in the Official Gazette.”

=\Fv mET F1 a8 fAoT 5 g
gaafy & 2a= 07 @ w7 § wifs
UFATHT T TA W B T
gz3 99 ¥ 9gN g8 99
T & v fagm 7 e goma S
FANT 04 , & JHWT 2 qI-A9WT
(36) FFZTHA FTHFAT 11 AT0E
FYEIATAT 18 AT A1 7

o qeaeq @ WO 11 ad|

FT1

sty fama 9 F &, W AT
717, AfRd TACH FAET FT W S99
Afqemr 1 afs 7 7@ W wFEW
18 aIirE F1 gar & a1 5w @
TeTH g5 g | AT FAAEE ¥ 98
fagra gar w1 qar a9 TP qT
&g o frgmare & 7 g0 Aw
FETT AT § N GUA TF F ATHIGRT
G g F 98 ey aq) fawry
FAT 7Y 35% 1 S FAZ qIF F AV
Friemt g€ & a8 Frowrger gl ¢
ag framgE o) dwgaragi ! ek
T qAT JeaT § T N g A
gaife ¥ qgw aifr 9@ @@ A 4T,
TR & T Wrd A T s
dfqum # 7w 213 & fawda @ @
T M IAY 3 ARG |
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209 ¥ qgT FT 99 FT 9w § !
ag I3 Tgq A §

“The Legislature of a State may,
for the purpose of the timely com-

pletion of financial business regulate
by law the procedure of....” ete.

IS qHY TR O FY FEAE T QA
i @ifvs ¥ & fog faum awr
T AT gt & R o fawm @
T &4 Tl & & TEET FTRA T
T gEAT & | @Y 9 S e Sy
fem @ Su & ag foan gan &, frwit
) qured T fFar , 9 F fan gan
g:

“For that purpose, the Rules of
Procedure and Conduct of Business,
including the standing orders, if
any, relating to that House shall
have the effect subject to the modi-
fications thereto ,if any, specified in
the motion to be moved by the leader
of the House.”

ar Fore #Y ey =i, AW g oW
==, fa<fig fawr o= s == ok 99
& arg fafa faa, soifyoee faa
qw fFar o, T & Ak & fwt B
w7 fF mar At @ e
A IO AT § F S wE
gt faar w1 A, w7 97 AR &
HTER & IR g AT WY F o sremmdwr
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FTET ar ? R A qAaw § fw
w7 wfaa & TH 199(4) F FE
facia fawr o< sreme 7 awET S Q
o9 Y WT SUTEAEM AT EEITER
Fmy F WY g0 99 F I fay o
FFAT °1 ?

T T gATAL F AR T g AR o @@t
FACT G A B A AE T G4 Y
afgar qQF1 ag & f&  onw g
# regafa omaw F #3, a0 i ),
oY o & § aeT T &, fegr faar
g, faam qwr F1 @ T fear
sa, ot fFar 9 o Twr 143
F 989 T gl F FAC——AT FWT
Wt a3 WA fF & wgeaqd dquTiE
e ——gNH FR FY Y qEd f
T, I F AT I FIATE! HT |

19 Hrs.

AEqY LT, TZ ATE FT AETAR
=W garm | AfFT W W A oo 9y
g 931 ¢ f g i Aamei
§ dFc A g s & fad
N afaee @R Fatfat F, w71 a0
T WA TH AFAEA FT SHAN FT A
¥ Agd § & FE Ay fE S
g4 zour § 6 sfaem 7 99 w1 AW
Aa T IHAN A A FF
# @ | gfg gA4 g9t & fF dwaa
T 9E, q Ae W W
i A @, g T© THAW & T,
Afe 7§ w7 gATL Sfau A -
g Ut #t 1T OE seig g, e
& a8 o E—fme TR 7 99 fay
¥ E—TF § Teufas & @M,
I ¥ G § A Sft &1, S Ty
W & JWTAA §, IT HY @A I
FTEAA Fad T 2 ffa
T ot ¢, el fF g7 7w @% fe
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dfrur & fad @ @ g & RS
% fodt dfrym & gaam WY & f g
I FY R T GHA &1 FEC A AgA-
qut €T & ag & A T & e AT
fauma @wrell & oTegEl T A |
fraa @R &1 w@E g, e
qaTEs & 7 fyosr 21 g | faware
g

qeOy WerRd, QA aW A
# 3R HX gt e AeY W@ AR g
At ¥ AR F 6 adwE Y #-
SO &, 9 F ITER AL T A
ey afue f&d 1 § sk R
sfusrdt &1 Mo T ¥ TEEW
foran - A " @ fF
TEeY i |l H gTeg 39 F gEA
¥ T 7 gwTA gonr &, Afew e @Y
A GETRT  FfAFT FT TR
g @1 gfrae § ) gpTEE
F 3 ol ot f6d o o7 @aq Ga7
g & | wemw WERH, S AR AET
e F A q et -—faeeY avw
qwT # W A7 #g1 9T —HF 0F & ay
# @ g7 qEE FFAT @
fr gfrar & feely ot oremw ®1 g@w
aE W} faage faawde afus
et faam awm a1 H§T § 9 &
TE: WFAR T F AW G-
w1 AW ¢ ‘fofg QY A FTOw &
T § IgA FT§—

The authority of the Indian Speaker.

T g hwd W F qwy
&, wifs sOa-50a faw afy & —
faum gameli F—

The authority of the Indian Speaker

is thus wider than that of any other
Speaker in the Common wealth,

Y grew aTE FHAT & o srfae
@ F AR F AR TR
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YT 9T | F T A & ol sy
agré J g--freeft v e &
ofiwd ¥ 9q9 g9 ¥ ar afuw ¥
afus Ffzg &= N Mfow @ A
g W1 0% 39 7 aNIEd g AR 99
T F W W g, A F mamy
qurt =5 fod ? <@ g T oo sreaw
Ty & waTes & ¥ TRier 2 fa
¥ TF & ATH AT T QAT A
g ot Mo wwe RN e
FEr fFar g | R Iw F W e
g d A g fF ¥ oft o T W
o R a9 @ ¥ Tw ¥ -
Ta & G $X g1 § $R IR A IA
A TR

SHRI RANDHIR SINGH (Rohtak) :
Only the Congress can do it.

Y 7y fowd : oA A e
w1 ) frar ——Fsw W A |
g 1 s A Fw fe, @y @ fad
i a0t qr—de  qifeamae dfeew §
i & aR |7 95 I foram §——

Confldence in the impartiality of
the Speaker is an indispensable
condition for the successful working
of the procedure and many conven-
tions exist which have as their
object not only to ensure the im-
partiality of the Speaker but also to
ensure that his impartiality is
generally recognised.

AT g fad g % AT F AR
&Y AT gEw fag S Y &Y gy ar e
AT g2 2d, ST & difSd, wgife
FaS ATYHT Froaer AT AEY |

“but_also to ensure that his im-
partiality is generally recognised.”

Tq & fad & sy g qurd AT E |

TER—TAT FTH AT TF qg FA
¥ T oY oY Y <@ & fiR oY areafaE
a1 & afus &, gEet & afawre



2359 Dis, Re.
(sft 7 ot |

g 99 ¥ gfwamm ¥ o swmer A
sov g 7 ¥ femr & & sy 5@
fed «fr qurd 3 =g g 5 3@
s #Y s sty fean § gw Swi
=11 g A, A g afuwed
FIMATWRITAFEEE | o9 TF
TIST IF FTA H1 ST FOMAT &, 99
& farda agt s g an, AW X
T fF, affm & gzt e @),
I F qWHT Tl FC I IR
qaTEl A FAA onf o 03 2o & oK
e gfe I8 oY 37 F ax | fa=re
o7 @FaT § 1 = fodr @y A w
qA A § ) R AR FA A
fir 7w fagma &1 g0 TR R o eF
frroqer &Y i< femr M A sk w &
ford g% W aTFQ F /1Y A F2 (6 w9
ffFe I W F QAT AT AL
FE I ARG qA & A1 Afus
§ ST # e ¥ wer @"A AT
fear d——a & wwaar g fF oA
3 ¥ "o

afe, sneme, H?Zﬁﬂ', agt Faq
e F1 & qa A, T
FT oY 95 & 1 3T S avg A T A
F gfeTdl &1 TRNT qIEG qF I
for T@w ¥ fog fvar wman &, @Y <W
F ¢ GTAF AAS AT | ST 3F
F gu A FEmEdg o g faa
TG AR § § 99 §© F gHa
g1 w9 wWwy #A gEr T
¥ g el T, 7 &7 0 qv 5
WHEAU AT § | 99 FH9 qET
ATTF Y Y AT AT AT oA g
AT FT FW I TR FA, @ 7
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o St ¥ arewy @ g g

fEaft ot &, 3w = @ @™
ATIFY EAIT |

NeqET WERE, T AT Y gAT—
AT F qfuFR w1 faE &
HAY WE { w7 SO AT
1 AR a9 a9 ¥ fad  S-—wegnr
AT 7 Fg 5 w@ fag aAmr 2 5
9 T ¥ R TF JEH @A
@ T awar | " fAaw aar ?oqaw
9 9TAAT A FT 11 @ Aqw
aferly dmer § T8 w@r-—h ¥ g
A Ag IO {8, IgHAT AAE
11 WA TF qG0 @I, §HT §A F
fad s wArE T, L

s Wro Wro Faremaht : awrer vy
o 39 W wgar § )

ot Ay fowd @l A TR @
TET I TR qT8 o Eee AR
T FT FIfEe I ATHIG FIA F AR
7 ot ot afe & Fw A w3, Al
A F AR I FIH FU | AfHT
T 33 9@ T 5 79 1952 7 FW4
LEGERG S AR R B T
qeEeg G 9, @ TS FY qqE S
e F fomr R # aeng o< faum
afeag 9 AT w1 faar 1 anfr g
# 31 far & ford oo fage ® wdw
ware fag #t ger "Wl aAmn, ¥}
ag A W ¥ fod f5 9 9 e
X wuew 1 faur afeeg o) Amag
forar mar & ? weAwIw & A geT—
Iu gug foen waray & AF 9 AT
I ST T 4T, 35 FrAWT GEEGT ¥
frgnfammr A T W E @1 ae =
& qurg ofiHT g & | F@r g,
gt o e wwr # G5 O §
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A 5T AT GEF ®Y WO FT AT
1 T Erd AN O T § @
=fgd |

# uw fagr A gear w1 Wt I
s W g—Fw fem A
AR F AFR FT 999 o, 99 A
IR FoEgA o A A qer 7 a1 4
# aga € faedem & |19 9g a9 *7
@ §——foge e & aga a8 Faweit
A AR 9 ATHT AR FIL TG T AT
a1 f& afwT a & FT F—I9
15 feq & fod faum qor &Y e A
Aeaar @t | 99 A s g wl
agi A faum aw & ofwx ¥ 9w g
AR A I A FE——AEHET AT
¥ FER A §, F9 @ 3 J9H,
Afew e Y, wqF @wfaee qrEr
T AR dFaw FY fa=r @R
Y TET FH T HIF, T T | 0o
ANz g Iifgd—ag § F 3T A F
qr | 9 & garE g 9T oA ar 9wl
2] e fae, v
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WM A IRFAT FAT F AT T
WA WE ) T I3 QAR
T AT G- W AW arEn

g afFT g 2w quen &, el @
¥ 9 W@ &, e B T G 9T
2 vy 3 wam & gfewor w
WA W@HFL AT TR AR eI
¥ ar ¥ gt 1§ faw @
FEE 9T AL AT Y §, qgI AR
fraat 1 oo & &Y &, FAw
¥ @AT IRAT § | Y 7 ATEY 9T
frar Afsg sk 99w & T
g FW  fod ww g wE
& gWA @, ©HT e g A
#T IFF I A FET G AT FL

SHRIMATI NIRLEP KAUR (Sang-
rur): Mr. Speaker, Sir, I feel we are
no longer concerned about the five
year plans for the development of our
country or for the prosperity and
well-being of our people, nor are we
showing really any concern over the
crumbling of our democracy. Every
day we hear about some crisis in the
country, some deadlock of the Consti-
tution and all our time is mostly con-
sumed in discussing these problems, I
most pathetically feel that the harvests
we are reaping today are those of
which the seeds sown were by the
Congress Party.

We are discussing today the crisis
which has arisen in Punjab. I have
been listening very carefully to the
speeches from the Congress benches.
I do feel that they have not become
any the wiser from their past experi-
ences. They have always tried in the
past to twist the rules and interpret
the Constitution to their benefit, I
would have understood it if sometimes
at least they interpreted it in the
proper perspective. Truth cannot be
altered by the opinions of the many.
In Punjab what happened? I will
narrate it in a few words because most
of it has been said already by others.
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[Shrimati Nirlep Kaur]

When the Speaker adjourned the
House for two months. I would
like to mention under what conditions
he dig it. There was one Jan Sangh
member who stood up on a point of

order. The Speaker asked him to sit
down, but he did not listen to the
Chair. The Speaker then sent the

Marshal. When the Marshal came,
the leader of the Jan Sangh Party
stood up and apologised on behalf of
his colleague. The Member too was
standing at that time. So, the Speaker
withdrew the Marshal. I do not see
what is wrong in this. But imme-
diately afterwards there were shout-
ings and a hue and cry from the side
of the ruling party. I ask, were they
to dictate to the House or the Speaker
is to regulate? The Speaker, in this
condition, adjourned the House for 13
winutes or half an hour and left for
his chamber. In the meantime, there
was a lot of conspiracy going round
and there were discussions, Mr. Lach-
man Singh Gill, leader of the defectors
went to the leader of the Congress
Party and asked him to move a no-
confidence motion against the Speaker,
He refused. I am mentioning  this
because none of the hon, Members
mentioned this. Then he went to the
second man, Shri Mohan Lal. He is
also an experienced and old member
in the House. He refused. Then he
went to Shri Brij Bhan who is also
well versed with the Constitution. He
refused. Suddenly Shri Prabodh
Chander, who seems to have a very
good record of his past, always trying
to disagree with the Chair, disagreed
with all the authorities and never
being loyal to any of his leaders
agreed. When he agreed, there was
another member by name Captain
Ranjit Singh. He jumped forward
and said: “Give me thie chance
because I seem to be always doing this
sort of a job. Even during Pratap
Singh Katfron’s time it was I who
moved this type of a motion. So 1
will take this opportunity”. When his
own party seniors refused, he came
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forward. On one side we say that the
Speaker is the custodian of the rights
and privileges of the House and very
high tributes are paid to the Speaker
and, on the other, one or two irres-
ponsible members stand up without
even the authority of their own seniors
to move a no-confidence motion against
him (Interruption).

2364

When after half-an-hour the Speaker
came back to the Chair there was such
a noise in the House that there was no
functioning of the House. So he
adjourned the House. After that all
these things happened which very
eminent Members have already men-
tioned before the House.

Even before the House was called,
the rule of law was eliminated from
Punjab and we started working out-
side the constitutional provisions. Be-
fore the House met it was published
in the papers that warrants were there
against 22 members—all from the
Opposition. May I ask, what was the
necessity of putting people in the jail
before the House assembled ? If they
were truthful,—I mean the minority
Government supported by Congress
majority,—if they were on right, what
was there to be afraid of ? Why was
there that fear ? Out of the 22 mem-
bers they could only arrest a few,
I think four members, the others
appeared only before the Assembly
started,

There was a meeting called by the
Speaker in which there were two
Congress members, two ministers, one
Akali leader, one Jan Sangh leader
and other representatives, The Speak-
er asked them to see that there was
smooth sailing in the House. “Let us
conduct the business on constitutional
lines”, he said. The leader of the
United Front assured him of a smooth
sailing in the House. While this dis-
cussion was going on the leader of the
United Front did mention this to ‘the
Speaker that even though he promised
all the assurances to the Speaker he
was very unhappy that his Members



2365  Dis. Re.

were not being allowed to enter into
the Assembly Hall and warrants were
issued against him for arrest. This
was the situation. How are the Con-
gress people really going to defend all
this. The Minister who was present
over there categorically refuted and
denied the charges made. He said
that it was not true. At that time one
member, Mr. Sabarwal, came running
in and told the Speaker that the
members were not allowed to go into

the Assembly Hall. The Minister
again denied. The member said:
“There is no use denying it. Take off

your flag and come with me. Let us
then go to this Assembly”. The Min-
ister accompanied him. And sure
enough they were stopped. The Min-
ister told the police that he was
a Minister from the party of defectors.
The policemen were obstructing the
road with their jeep. They hold him:
“We take no orders from you. We
receive orders from the 1.G.” After
some time a few other members came
to the Speaker with the same com-
plaint. Then one senior member
present in the meeting requested the
Speaker to take those members to the
Assembly Hall under his protection.
The Speaker volunteered to do that,
and these people were going to the
Assembly Hall in the Speaker's car,
with the flag in front and the word
“Speaker” written on the car-plate.
The car was stopped over there. The
Speaker was driving the car himself
at that time. When the car was stop-
ped, the policemen was told that it is
the Speaker’s car and he cannot stop
the Speaker’s car. The policemen
replied, “I do not care whose car it is”.
He opened the door of the Speaker’s
car and tried to drag the members out
of the car. The Speaker accelerated
the speed of the car and the policemen
were dragged a little and then they
lost their grip on the door handles.
This is how the members went into
the premises.... (Interruptions). It
is better that we face things and not
always try to evade them. We cannot
have scapegoats every time. As the

saying goes, you can fool some people
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all the time or all the people for some
time. But the Congress cannot fool
all the people for all the time. Our
eyes are open and even though we are
facing Mr. Lakshman Singh Gill we
know who is behind all this,

Coming back to the incident, the
Speaker goes in and the Members go
in. Then, one member from the
opposition notices that there are some
strangers in the House. He points it
but to the Speaker. Now when we
hear about the incident somehow
we get fhe idea that the Speaker
was always siding with the
opposition members. But, Sir, I would
like to bring to the notice of the House
that it was the Speaker who, against
the wishes of the Opposition, installed
the Gill Ministry, to our misfortune.
Since then he has not at all been
siding with the opposition Members.
Even that day, on the 18th, when he
went inside, it was pointed out to him
that there were strangers. Shri
Chavan has agreed that there were
strangers. But, then, he did not define
what kind of strangers they were. As
just now Mr. Shinde has stated in his
innocence that they were watch and
ward, similarly the Speaker also
stated, “these are the extra watch and
wardmen.” That shows the innocence
of the Speaker also. But the member
again stood up and said, “Sir, they are
Punjab police people there.” Then
the Speaker asked them to stand up.
And when they stood up, they hung
their heads low hiding their faces so
as not to be recognised. But they
were recognised and were named. The
Speaker asked them to leave the
House. When they left the House,
they did not leave the pre-
mises. They went into the lobbies
and they were lying and sprawling
over the sofas. They had never good
manners,

Then the proceedings started. For
three hours in a peaceful manner they
had their discussions going on. The
opposition leader, Shri Gurnam Singh
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had raised a point of order questione
ing the validity of the Ordinance and
so forth. After that, the Speaker
wanted 20 minutes to think over it,
After 20 minutes the Speaker gave
the ruling and adjourned the House.
Then the Speaker goes to his chamber
. ... (Interruptions).

MR. SPEAKER: 1 would request
the hon. Member to conclude her
speech.

SHRIMATI NIRLEP KAUR: So,
after that, he adjourns the House and
goes. Then, what happened was that
the Chief Minister, Shri Gill made a
sign to “occupy the Chair” and all the
members rushed to it. Who led the
race? One Deputy Minister, Shrt
Kohli. He was in the Chair. That
infuriated the members of the opposi-
tion. They dragged him out and
threw him away. Immediately after
that the police poured in. They pour-
ed in from all sides in hundreds, in
civilian clothes with the police revol-
vers under their white shirts.

The police took charge of the House.
Neither the Speaker nor the Deputy-
Speaker was there. For one hour it
was the DIG, CID, Shri Dhannewalia,
who was in charge of the House. After
one hour of scuffling, fighting, beating
and assaults and with the help of the
police the Deputy-Speaker was instal-
led over there .....(Interruption).

After the Deputy-Speaker was
occupying the Chair, for one hour
there was fighting going on. In the
Rajya Sabha one Member mentioned
about knives. It was not knives; the
Sikhs wear kadas. There was one with
a very big, thick and pointed kada.
With that he hit one person who fell
down. Congress will not mention
who he was. It was an SP who fell
down. If they acknowlefge who fell
down, the second question would be:
What was he doing there ?

MARCH 21, 1968

Constitutional Develop- 2368
ment in Punjab
Our Akali leader, Shri Jagdev

Singh, was bodily lifted, taken to
room number 27—one of the ministers’
rooms—and for half an hour he was
detained there and beaten up. Nine
members of the Opposition were hurt
there. There was a regular boxing
bout going on there and soon after
that it was announced that the Budget
had been passed.

SHRI RANDHIR SINGH:
Parliament !

Italian

SHRIMATI NIRLEP KAUR: I will
not take too much time because I
would like Shri Nath Pai and others,
more eminent people, to speak, but I
am just telling you the first-hand
story which has come to my personal
notice.

Now, I am not a legal person. I am
not a lawyer as Shri Chavan is or
Shri Anthony is. Shrimati Sushila
Nayar has already commented that
there are no brains left in the Punjab.
The Home Minister has admitted that
there were strangers in the House and
he is very ashamed about that. At
the same time, he says, the Budget
passed was legal. These two things
happened simultaneously, at the same
time. I would like to know from the
House and from you, Sir, one thing.
Can the House proceed with any
business with strangers, particularly
the police, in the House ?

SHRI NAMBIAR: Sitting as mem-
bers.

SHRIMATI NIRLEP KAUR : Can
the House proceed? In my opinion,
such proceedings cannot be legal and,
therefore, the budget is not legally
passed. If the Budget was legally
passed, the statement of presence of
strangers is not correct. The Home
Minister condemns the entry of the
police and goondas in the name of
strangers but he fully supports the
men guilty of this action. It is so
confusing for us that we do not know
where we are heading to.
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I would also like to point out that
the members had gone to their desti-
nation with the help of the Union
police there because Chandigarh is
under the Centre. When the Opposi-
tion leaders rang up the Commissioner
of Chandigarh and apprised him of
the law and order position, he replied
“We are already aware of it and we
have already appointed the police
outside.”

Chandigarh witnessed lots of goondas
with rifles roaming around the place.
Whereas the hon. members’ licensed
arms and licences were confiscated,
the goondas were strolling all over the
place and there were the guards
appointed by the Commissioner out-

side the Legislature of the Punjab.

SHRI D. C. SHARMA (Gurdaspur):
Mr. Speaker, Sir, there are certain
personalities that are under discussion
this evening. One of them happens
to be our unfortunate Home Minister
who has been called a murderer of
democracy and also a murderer of
parliamentary procedure and that kind
of thing. I have never heard such
extreme language, such unqualified
language, in this House about any
Member, not to speak about a llome
Minister, Whatever he has done, he
has done for one reason. Unfortu-
nately, in this country, we have many
patches of sick democracies. We do
not have that only in Punjab; we do
have them in other States also. Now,
Sir, I ask you : If there is a sick per-
son, would you like to shoot him to
death or would you like to nurse him
to health ? If there is a person who
is ailing, you will, in all humanitaria-
nism, in all benevolence, in all kind-
ness, like that he should be brought
back to life, to health and to good
living. What the hon. Home Minister
has been ‘doing is this that some of
these sick children of democracy who
have come up on account of the
machinations of the Opposition......
(Interruption).

SHRI NAMBIAR: Don't
him.

defend
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SHRI D. C. SHARMA : Sir, the hon.
Home Minister has tried to bring
those ailing, sickly and anaemic
children to health. Is he to be blamed
for that ? Certainly not. Our problem
is this. Sir, their problem is this that
democracy should come to an end.
There is a Punjabi saying :

Galiyan Hovan Suniyan Te Mirza
Yar Phire

They want that this parliamentary
democracy should come to an early
end so that they can have a fascist
Government or they can have a totali-
tarian Government or they can have a
Government of some sort which cannot'
be called parliamentary but which wil
be called only extra-parliamentary.
Therefore, I want to say about the
Home Minister that he has tried to
nurse in every State of India that sick
child of democracy and he has done a
great deal of service to parliamentary
democracy in the country.

The second person who has been
under discussion is the Governor of
Punjab.

SHRI BAL RAJ MADHOK : Have
you anything to say about facts?

SHRI D. C. SHARMA : I know all
the facts much more than you do. You
have gone out of power and you are
crying now,

Sir, even a very eminent jurist like
Mr. Mulla has said that the Ordinance
issued by the Governor is valid. He
was Judge of the High Court. These
persons who are speaking about lega!
issues, legal squabbles and legal con-
troversies know nothing of law. The
former Judge of the High Court says
that whatever the Governor has done,
his action, is valid. What more do
you want ?

Then, I come to the Speaker. I have
never seen the Speaker all my life. It
is my misfortune; I have heard about
him. Even Mr. Mulla said about him
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that he over-stepped the limits of his
powers. This does not come from the
Congress; this does hot come from
D. C. Sharma; this comes from an
ex-High Court Judge that the Speaker
overstepped his powers. Once you
learn to overstep your powers, you go
on doing that with greater and greater
speed, with greater and greater impu-
nity, with greater and greater strength,
and that is what he has been doing.
I do not want to say anything harsh
about the Speaker; after all, he is my
friend, he is my countryman, he is a
patriot like me. But I should say that
the Speaker acted most unwisely not
once, but twice or thrice. I think, he
has played into the hands of those
people who wanted to throttle Parlia-~
mentary democracy.

Among those persons who have been
under discussion is also Sardar Lachh-
man Singh Gill. I can play with any
man’s name; I can play even with the
name of Sardar Swaran Singh; I can
play with the name of anybody......

MR. SPEAKER : But
have the time for it.

SHRI D. C. SHARMA : But that 13
not Parliamentary manners. Parlia-
mentary manners do not permit that.
You cannot say that Sardar Lachhman
Singh Gill has committed sins and that
even the holy waters of the Ganges
cannot wash them away. 1 think, this
is a travesty of Parliamentary demo-
cracy; nowhere has this been said,
nowhere, in no Parliament, has this
been said.

we do not

What has Mr. Lachhman Singh Gill
done ? Sardar Lachhman Singh Gill
may be a defector in the eyes of Mrs.
Nirlep Kaur; he may be a defector in
the eyes of Mr. Atal Bihari Vajpayee,
but 1 think, Sardar Lachhman Singh
Gill is a rescuer, a saviour, of demo-
cracy. (Interruptions). Unfortunately
there are these persons here who have
been doing this briefed by one party
or another, somebody by the Jan
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Sangh, somebody by the Communists,
somebody by the Akali Dal and so on.
If you look at the whole thing, Sir,
you will find that Sardar Lachhman
Singh Gill has not done anything
wrong. He has still got the majority.
What more do you want? If he has
the majority, what right have they to
disown him, to discredit him and to
ask him to quit ?
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Punjab has come in for a lot of
abuse today. I am a Punjabi. I was
born as a Punjabi....

SHR] NAMBIAR : We are sorry for
you.

SHRI D. C. SHARMA :.. and I hope
I will live as a true Punjabi as long
as I live. But I may tell you one
thing. These persons who have been
talking of strangers and goondas in
the Assembly do not know what they
are talking about. Is it not a fact that
there was a Member here in the last
Lok Sabha, a Member from the Oppo-
sition, whom the Speaker named but
who refused to go; then the Marshal
had to be sent, then some of the mem-
bers had to go and take him out. If
the security staff is not there for the
protection of the members, for the
protection of the members in the pre-

cincts of the ‘Assembly in a legal
manner. ... (Interruptions) what will
happen ? I take strong exception to

the expression that goondas were
brought in. There are no goondas in
the Punjab. If anybody calls a
Punjabi a goonda, he is looking at
himself and he is not looking at a
Punjabi. The Punjabis are brave
people and they do not take shelter
behind these legal quibblings. If they
want to do a thing they do it cpenly
and bravely. I have no end of pity
for Shri Y. B. Chavan because he has
to defend himself against not one
Opposition: Party but so many Opposi-
tion parties. They all join hands in
order to defeat the Congress. I think
the Punjab Government should be
kept going and no President’s rule is
needed there. We should strengthen
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parliamentary democracy in that State.
As long as somebody has a majority
of people behind him he should be
allowed to go on.

MR. SPEAKER: Two more parties
.are yet to be given a chance. They
'will be given a chance. After that
the Home Minister will reply.

SHRI P. RAMAMURTI (Madurai) :
1 do not want to go into the constitu-
‘tional and legal questions. I am sure
that these questions will be ably
.argued on both sides. I am absolutely
«certain that the Home Minister will
«defend the kind of democracy that is
now in vogue. He had defended demo-
«cracy in West Bengal, when putting
into power that Chief Minister P, C.
‘Ghosh with 17 and very ably he
defended that Ministry. He had
.defended also the Ministry of Mandal
‘with 39 people. I am absolutely
«certain that he will also ably defend
.democracy climbing through the
ladder into the Assembly, and the kind
of democracy that was there where the
‘budget was passed within about eight
:minutes when all sorts of people were
there, under police protection and so
-on; I am sure that all these things
‘will be defended by him. I am not
‘now concerned with all that. But I
:am concerned with the deeper ques-
tions that are involved in this, the
political and moral questions that are
involved in the whole question. Suome
hon. Members here were talking
:about the great traditions of the
‘Congress Party when it was fighting
‘for the battle of Independence. True.
But why is it that the same Congress
Party has now came to this position ?
“That is the question with which we
are all now concerned. After all,
-when the Congress Party fought for
Independence, it had a certain ideal
before it, and that ideal inspired the
people, and they were also able to
inspire the people also with that idcal
-and they were also able to get some
‘good men as leaders. Unfortunately,
-:after Independence, the policies that
the Congress has been pursuing have
‘been such that the people have turned

CHAITRA 1, 1890 (SAKA) Constitutional Develop-

2374
ments in Punjab

against the Congress Party now. We
have been there for the last 22 years,
but it was only during the last elec-
tions that they got such a trouncing
by the people which shows that there
is something fundamentally wrong
with them. Instead of thinking about
that, what has the Congress Party
done ? Immediately the elections
were over, and they were defeated in
a number of States, their only concern
has been how to get back to power.
Means did not matter, but somehow
they wanted to get back to power.
That is what they have been doing all
along. They did it in Bengal and
they did it in Bihar and they did it in
Punjab and they dig it in some other
places also. Somebody was asking
why the Congress Party did not
directly participate in those Ministries
and why it had asked the Shikhandi
Ministries to be there. The reason is
quite simple and it is this namely that
they did not dare to come in because
their own problems were very acute
and they had those problems in West
Bengal, because we know what hap-
pened immediately after they went
into the Ministry. Immediately, a
section of the Congress people them-
selves defect. This is your party, this
is the Congress Party today. Today
the writ of the Congress High Com-
mand does not run even within the
ranks of its own party. Therefore,
instead of finding out what exactly is
the reason for this state of.affairs,
why it has happened, what is funda-
mentally wrong with the party that
had inspired the people to struggle for
independence, what is the reason for
the writ of the High Command not
running even among its own ranks,
they are indulging in another nefarious
game. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
The Communist Party was bifurcated
last year. ' :

SHRI P. RAMAMURTI : We divided
on principle. We fought on principle.
We fought on a basic issue. We did
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not fight on the basis of offices. Let
us understand that,

What was the fight in Bengal ? What
is the fight in Bihar about? What is
behind the fight in other States in so0
far as the Congress is concerned, inside
the Congress Party, except the lust
for office ?

SHRI SONAVANE ‘(Pandharpur) :
Your fight was not on principle, but
on extra-territorial loyalty.

SHRI P. RAMAMURTI: If inside
the Congress Party, there had been
a fight on the question of basic pro-
grammes to be pursued by Congress
Governments, if on that the party
had been divided, I could understand
it. I would certainly bow my head
to it. But that is not the position.
The quarrel inside the Congress
Party today is a struggle over who
will control the reins of power, who
will get into the Ministries, who will
enjoy the loaves and fishes of office.
This is the personal factional fight
going on in the Congress party. Since
the Congress Party has lost its ideals,
since it is now concerned with certain
groupings who should get into power
so that they will be able to derive
the maximum advantage of that
power, this rot has set in in the party.
The party itself is divided into fac-
tions. That is the position. The
faction that is now in power at the
Centre wants to see that somehow or
other it clings to office in every
State. That is what they decided in
Hyderabad—everywhere try to
remove the non-Congress govern-
ments in power.

I could have understood it if their
fight was based on some basic pro-
gramme. The Punjab Government
was there. If the Congress Party
wanted to fight the policies of that
Government, if for example, they
went to the people and said, ‘Look
here This Government has today
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reduced the betterment levy. It is
wrong on its part to have done so.
The country will go to the dogs
because of that’, if the Congress
Party had done this and gone to the
people for their verdict, I could have
understood it. But they dare not go
to the people and ask that the other
Government should be voted out of
power on those grounds. They dare
not take the people into their confi-
dence and mobilise the people against
the doings of these varlous Govern-
ments on these policy matters. They
dare not do it for a very valid reason.
It is because they were not prepared
to go to the people on these various
policies, because they knew that
these policies were in consonance
with the desires and interests of the
people of the States. The Congress
Party, by coming out against these
policies, would get isolated farther
and farther from the people.

So the only thing they could do
was to somehow get hold of some
defectors. They do not themselves
go into the Ministries, because if they
did so, more people would defect
from their own party. Therefore, in
cveryone of these places, they came
to ally themselves with defectors to
run the Government so that the
policies being pursued by other Gov-
ernments might be defeated and their
own policies might be pursued.

After all, today what is happening
in the country ? It is a fundamental
conflict between two policies, the
policies that had been pursued by the
Congress Governments all along, and
are still being pursued where they
are in power, and the policies being
pursued by fhe other Governments.
I know that in the last general
election, the people had not express-
od their opinion very categorically;
they had expressed it in a negative
way only, that is, against the policies
of Congress Governments. Unfortu-
nately, their political level had not
risen to that extent as to express a
preference for the policies of a
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particular party or parties in opposi-
tion. That is true. But this process
has got to go on. After all, the
people have to learn by experience.
This has to go on and there has to
come about a crystallisation of public
opinion. The Congress Party, on the
other hand, is bound to fight and get
back to power. For that purpose,
there has been a division in its ranks.

What has happened in Punjab?
Shrimati Nirlep Kaur has graphically
described it. The simple question is
this. May be somebody will say ‘You
are a Chinese agent’. After all, it
was not Mao Tse tung who said that
‘power flows out of the barrel of a
gun’. It was said three hundred
years ago by Clausewitz, that famous
German war strategist.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : Mao said the same thing.

SHRI P. RAMAMURTI: Mao may
also say the same thing as anybody
else may.

The hon. Minister, Shri Chavan,
and the Congress are today demons-
trating that power flows through the
barrel of a gun. It does not matter
what happens. “I have got the police
and the military in my hand and I
will use it to see that my govern-
ment succeeds”—that is the way the
Congress party is functioning. The
Congress Party is not prepared to go
to the people and say, “You are the
arbiters of the destinies of Punjab”
and place their doings as well as the
doings of the opposition for the judg-
ment of the common people who are
going to be our supreme judges, This
is the simple proposition which the
Congress refuses to accept. But
unfortunately for them and fortu-
nately for us, the people are awake.
The Congress Party did not succeed in
what it did in Bengal and in Bihar.
1 dare say they will not succeed in
Punjab. It is not a matter confined
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to Members of Parliament and legis-
lators. It is a matter vitally affecting
the life of the people of Punjab.
Ultimatély the people are going to
have a decisive voice in this matter.
If you are willing to put to test your
pretensions to the people of Punjab,
why not dissolve the Assembly and
have fresh elections? Why are you
afraid of it? Even as you did not
succeed in West Bengal and Bihar,
ultimately all these conspiracies will
be smashed to smithereens by the
people of Punjab. I warn you. See
the writing on the wall. At least
now retrieve your political and moral
positions, which are at their lowest
level today. You are in the mire.
We can only point that out to you.
But if you say that you are deter-
mined to go into the mire nobody
can save you and Nemesis will over-
come you.

SHRI SRINIBAS MISRA (Cuttack):
Sir, last time when this matter was

discussed in this House, democracy
in Punjab was on the way to be
sirangled. We expected that after

the expression of opinion here almost
unanimously by all parties, some
good sense would prevail. There was
also the expected meeting of all the
Speakers under your presidentship
which was expected to produce some
good results. But still democracy has
been strangled in Punjab. Who are
the hangmen? We knew at that
time that the Speaker was going to
strangle democracy there. But now
cverybody—Mr. Lachhman Gill’s party,
the Congress Party and everybody—
has combined to strangle democracy.
Now we are only having a post-
mortem examination. It is to be
divided into two parts—the political
aspect and the constitutional aspect.

So far as the constitutional aspect
{s concerned, those who wish to
defend Mr. Gill will advance argu-
ments saying that whatever has been
done by the Governor is legal and
constitutional. There are some pro-
visions which may be interpreted to
support the ordinance and the certi-
fication of the money bill. Of course,
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Article 180 says that in the absence
of the Speaker the Deputy-Speaker
can act. But, still, whether that will
be valid for the purpose of certifica-
tion is doubtful.

Therefore, let these matters be best
left for reference to the highest judi-
ciary, the Supreme Court. There are
other matter also. There is the question
whether the ordinance was rightly
promulgated and whether the House
was in session or not in session valid-
ly. These are matters of fact. The
facts as revealed on the floor of the
House, as you have seen, are also
confllcting. Whether the Gazette
notification was issued and whether
it was neccssary are all, again,
matters which can best be gone into
by a Tribunal or the highest judiciary
here.

Coming to the political side the
landmarks are the arrests. Who
were arrested? Was it the Opposi-
tion causing the arrest of Opposition
Members ? - The only conclusion can
be that it was the Ministry in power
that was causing the Opposition mem-
bers to be arrested. The next point
is, while the Assembly was to meet—
this is a point which nobody has
denied—the Speaker was coming in
his car and his car was stopped. That
is the highest indiscretion commiticd
by the Government there. The
Speaker is really the master of the
premises. While he was coming his
car was stopped. Who was doing ii?
The hon. Member, Shri Sharma,
would say that the Opposition mem-
bers were stopping the car of the
Speaker and they engaged goondas
for the purpose. Would anybody
believe it when they themselyves
came to the Speaker asking to save
some of their colleagues? Nobody
will believe that it was the Opposi-
tion members who engaged the
people. Let us not call them
‘goondas’. The Home Minister said
that they are only watch and ward
people—the Gill's guiles. They were
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not engaged by the. Opposition mem-
bers. The Home Minister’s statement
says that they were the extra watch
and ward people. Who engaged
them? Did the Speaker ask them
to come in in order to push him out?
If the Speaker is said to be supporting
the Opposition, did the Speaker call
them in to push the Opposition
members out ?

SHRI Y. B. CHAVAN: Yes. You
read the statement.
SHRI SRINIBAS MISRA : Shri

Chavan says they are watch and ward
men. How can we believe that he
kept these watch and ward
men and these very men pushed him
out ? That also cannot be believed
at all.

Then comes the crucial stage. The
Speaker adjourned the House. There
was a point of order raised. Then
the Speaker had to decide it. Any-
body has the right to raise a point of
order and the Speaker has to give
his ruling, right or wrong. I do not
support the ruling of the Speaker, let
us be clear about it. He decided to
adjourn the House for half-an-hour.
Then he came again and adjourned
the House for two months. These are
matters which nobody would support.

The Home Minister said that there
was a gap of half-an-hour and within
that time something happened. What
happened ? Something must have
happened which was helping the
Ministry. Who were the interested
persons ? Who was interested that
the Speaker should not be there. Who
was interested that the House should
not meet. It is those who advised
the Governor to issue an ordinance
and pass the budget. They are the
persons who are most interested in
the arrest of members and in seeing
that the Speaker was not there,

There is another aspect ef this
matter. When the House really met,
when the representatives of the
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people gathcred, I am sorry, the relevant points for consideration,

Speaker should have honoured the because there are some points which

opinion of the House. He did not do
that. The matter should have been
left to the decision of the House.
Without doing it he adjourned the
House. Very very cautiously the
whole blanket has been thrown on
police atrocity, the presence of police
personnel and the man-handling and
assault by the police, A blanket has
been put over that, saying some
strangers were there and it is the
strangers who brought in the ladder
to climb. I am told that he is a man
of small stature and he was pushed
to the Speaker’s chair. How could
all these thihgs happen? Of courre,
we do not yet know whether the
Deputy-Speaker was  really coerced,
forced by being confined and he was
taken there. But he had to be bodily
lifted to the Chair; that is admitted.
The Deputy-Speaker reached there
with the help of the ladder. If any-
thing was left in our democracy it
was this ladder where the whole
democracy of India was crucified. And
who are to be blamed ? The person
here in the shape of the Home Min-
ister has done it. I will take the
thread of the hon. Member, Shri
Sharma’s analogy that the sick man
is there and the Home Minister is
trying to help him. No, the Home
Minister is not trying to help. Ry
trying to give some anti-biotics he

has injected poison and the whole
democracy is finished.
20 Hrs.

MR. SPEAKER: The hon. Home
Minister.

THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN):
How long are we going to sit?

MR. SPEAKER: Until the reply is
over.

SHRI Y. B. CHAVAN: I will try
to be brief and I will take only the

are very humorous points. I will not

touch them.

There are three aspects of this
problem. Ome is the -constitutional
and legal aspect as to what happened.
Secondly, what exactly has happened
in the House; the facts as to what hap-
pened on the 18th, particularly during
that small priod. I have not mentioned
half an hour; the bon. Member rather
wrongly quoted me. Whatever the
time was, after the Speaker left and
before the Deputy-Speaker restored
order, whatever that period was, what
happened then is a matter of fact.
What happened outside the House is
also a matter of fact. The third is
the general political problem of
Punjab and on that whatever criticism
or suggestions were thrown up can
be considered.

Now, let us go to the question of
the constitutional aspect involved in
this. What the Governor did, wke-
ther that is constitutional or not, that
is one of the points. Naturally,
whatever I say is not the last word
on the Constitution. I have not also
practised in the Supreme Court or
High Court. But as a representative
of the Government, certainly I express
my views as I have received advice
and I had discussions with officials.
I am liable to be wrong; possibly,
anybody who speaks here or gives an
opinion on law here is liable to be
wrong. I do not want to say—I would
certainly remove any impression, if
I have given any such impression to
Shri Vajpayee—that 1 have a mono-
poly of knowledge in this or any
other matter. But I will certainly
argue with him on any point and I
would certainly ask him to read that
rule, rule 7 of the Punjab Assembly
Rules, very carefully. That is
exactly what I have said. If I have
given him any impression of being
rude, I am prepared to apologize,
because that was not my intention.
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These two or three points were
again summed up by my hon. friend,
Shri Limaye. One is whether the
prorogation that was made by the
Governor on 11th became effective on
the 11th or not. He also raised the point
whether the Ordinance that was pro-
mulgated by the Governor during
that period was valig or not, because
he presumes that, first of all, the
prorogation was not effective....

SHRI MADHU LIMAYE: They are
(a), (b) and (c) under 1.

SHRI Y. B. CHAVAN : I will take
the issues, as I understand them. One
was whether the Ordinance that was
promulgated by the Governor was
valid or not. Thirdly, he has taken
Clauses Act about the notification.
These are the three points he has
specifically raised.

Let me go into the question of pro-
rogation. The article which deals
with prorogation is very clear about
it. I think that article is 174.
Clause 2(a) of article 174 says:—

time
House or

“The Governor may from
to time—prorogue the
either House”.

1t is a very simple thing. No condi-
tions are involved there. Whenaver
the Constitution expects a Govornor
or the President to do a certain act
and also notify it, it is specifically
mentioned there. I can refer the
hon. Member to articles 341 and 342
where the President is supposed to
take certain action and notify it. For
example, article 341 says:—

“The President may with respect
to any State or Union territory,
and where it is a State, after con-
sultation with the Governor thereof,
by public notification, specify” etc.

Again, the same thing is said in article
342, which reads :—
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“The President may with respect
to any State or Union territory,
and where it is a State, after.cen-
sultation with the Governor thereof,
by public notification, specify” etc.

Where the Constitution expects the
Governor’s or the President’s action
to be notified in orer to be complete,
the Constitution has specifically
directed that. Here, prorogation is
an act under the Constitution and I
would humbly submit that in order
to be complete it is not necessary
that it should be authenticated by
anybody. It is a very clear position.
The minule the President or the
Governor signs the order of proroga-
tion that act of prorogation is com-
plete in itself.

SHRI ATAL BIHARI VAPAYEE:
Without notification ?

SHRI MADHU LIMAYE:
also rule 7.

Read

SHRI Y. B. CHAVAN: I am com-
ing to that; I have not completed.

Let us read the rule and I would
like Shri Vajpayee also to read the
rule very carefully. This is how the
rule reads :—

“When a session of the Assembly
is prorogued, the Secretary shall
issue a notification in respect thereof
in the Gazette for the information
of members.”

That ‘means, when the act of proroga-
tion is complete, it is incumbent
upon the Secretary to notify it for the
information of members. It does not
say that the act of prorogation be-
comes complete when he has notified
it. Better read it very carecfully.
The English that I have understood
js very clear in this matter. It is
said here :—

“When a session of the Assembly
is prorogued, the Secretary shall
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issue a notification in respect there-
of in the Gazette"—

in order to inform the members. That
also has been done.

When the prorogation was complete
on the 1lth, if authentication was
necessary—according to me, it is not
necessary; but suppose, it is neces-
sary—it is done by the Chief Secre-
tary and on the 13th the notification.
which is signed by the Secretary
(Legislature), says that it is re-
published for the information of the
members of the Legislature. That
was a duty cast on the Secretary of
the Legislative Department under the
rules, which he discharged. But in
order to make the act of prorogation
complete, the Constitution does not
expect a notification; the Constitution
does not ask or regulate or command
anybody else to notify in such-and-
such a way,

Where does authentication come ?
This is also a legal theory which I
would like to submit for your infor-
mation or criticism, whatever vou
may say. Authentication becomes
necessary when somebody e¢lse acts
in the name of the Governor. But
when the Governor himself is acling
here, no authentication is called for.
That is the last word about it.

Therefore, the prorogation was
complete on the 11th and the condi-
tions mecessary to promulgate an
Ordinance were ripe. What does
article 213 say? It says that when
both the Houses are not sitting the
Governor can issue an Ordinance.
When one House was prorogued cn
the 11th, he was completely within
his rights, Constitutional rights, to
promulgate an Ordinance on the 13th.
So, the promulgation of the Ordinance
is accordingly valtd.

Then, the hon. Member has said
about the General Clauses Act. The
General Clauses Act is not attracted
in this particular matter. As I said,
notifications are not, really speaking.
expected in this case; so, that point
does not survive,
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SHRI Y. B, CHAVAN : Therefore,
I have said what happened in the
House is a different aspect; I have
classified the different things.  Sir,
let me make my position very clear
on the matter. Here I hold no brief
for anyone. The only brief that I
have is to see that the Governments
are run constitutionally. I do not
hold any brief for either Mr. Gill or
Mr. Gurnam Singh or the Speaker. I
do not hold any brief Ior anybody.
Some people have tried to make me
a villein. I wish I were a villein.
(Interruption).

it vy fowd : afaws wf §—
fads 44 # ?

»ft qr T ;LW T HY,
ATET, F AN ARA & | gT AT Sr9\T
Al

Villein in the sense that they have
made me so powerful that I may wish
any Government to topple....(Inter-
ruption).

SHRI SRINIBAS MISRA : Are you
not powerful ?

SHRI Y. B. CHAVAN: I am a
Home Minister of this Government. I
am not a powerful man. Let me
face that question also. The hon.
Member, Prof. Ranga is not here.
This is a privilege of old people. They
take the cane in their hand, come
and show their anger to us and then
they get away without trying to
know what the other people have to
say. That is a privilege of the old
people. I am prepared to concede
that; I am not criticising that.
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[Shri Y. B. Chavan]

About this toppling business, may
I know who started it? May I ask
that question? The people here got
very angry saying, “This Government
is doing it.” Who started toppling
Governments ?  (Interruption).

SHRI S. M. BANERJEE:
Centre,

SHRI Y. B. CHAVAN: 1 appreaciate
the sense of humour. But I am
speaking historically, factually and
making everyone aware of what has
happened.

SHRI NAMBIAR: It started from
Kerala and then Bengal.

SHRI Y. B. CHAVAN : Don't go to
the beginning of the earth. What
was the argument? The argument
was that the Congress lost cleciions
in 1967 and, therefore, they started
toppling Governments, That was his
argument. Don’t go to what hap-
pened in Kerala. The Governments
started toppling in Madhya Pradesh.
in Haryana, in Uttar Pradesh and
they were all Congress Governments
that were toppled. What did I do?
I just bowed down to that. What
about other non-Congress Govern-
ments that failed? Who toppled
them? It is their own difficulties
that toppled them. (Interruption).
Now, Mr. Nambiar, be honest. (Inter-
ruption). He is an honest friend; I
know that. Personally, he is a good
friend that way.

The Uttar Pradesh Governrcent
toppled. Who toppled them ? It was
Mr. Charan Singh who toppled them.
He resigned. We did not try to do
anything about it. Then, the Bihar
Government toppled. Who tcppled
them? Now, take Mr. Ramamurti’s
theory. I would make a request to
Mr. Ramamurti not be angry if 1 say
something about him. He said that
this damned Congress Party is suffer-
ing from the disease of power, that
they are very hungry of power and,
therefore, there are defections. That
is true. I admit; I confess. Unfortu-
nately, this Party is very old enough
to have developed some deficiency.

The
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But here is a young Party, very

young Parties who are looking .for
the future, for hundred years—vecry
good; I wish them well. Who toppled
the Bihar Government? Whe top-
pled the U.P. Government ? The Bihar
Government toppled because some
people defected from the S.S.P. It is
not the Congress Party. The Bengal
Government toppled because some
people left the Bangla Congress. The
Punjab Government toppled not
because the Congressmen defected
but the great Akali Party was split.
I{ was not my fault,

Then, the hon. Member, Prof.
Ranga, said that I am a hangman of
democracy. Why am I a hangman of
democracy ? Because I do not go
about dismissing Minisiries which he
does not like, and I do not want bann-
ing political parties which he does
not like. That is why I am called a
hangman of democracy.

Y wg foma : wma AT AIE R
z ) Fn qme #1 fafeedr #1 feferw
CEANE L

SHRI Y. B. CHAVAN : Is {hat the
reason why I am a hangman of
democracy ?  With all respect I return
that compliment to Prof. Ranga, with
one additional word; he wants to be
a super-hangman, making me hang
everybody because I do not hang any
one.

Now I come to Mr. Ramamurti's
point. He said that all other parties
were suffering from defections and
that his was the only party that did
not suffer from defections. Only the
other day we were discussing this
Naga thing. Some people who be-
longed to the Communist Party,
according to them, tried to be friendly
to the hostiles and treacherous to
India i and, therefore, they have
declared that they are no longer their
Party-men. I can say that at least
our Party is a Party of mortals who
are loyal to the country, who want
to be Ministers of their own States,
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but their people defect in order to be

traitors. If I say this, what is his
answer to that? This is an argu-
ment. Let us not look down upon

anybody. My point is that this cques-
tion of defections is not confined to
one political party. Possibly it is a
problem which we as a nation are
suffering from. We are sitting in a
committee on which Mr. Ramaraurti
is also coming. Let us sit together
and discuss. We are ashamed of this
defection. It has not affected one
political party, but it has affected this
infant democracy in our country.
That is our main worry.

AN HON. MEMBER: Who
break the circle ?

will

SIIRI Y. B. CHAVAN : All
should do that. No one political
party can do that. If you expect
th.at. it is absolutely unrealistic. I
wish I was able to say that we can
do it; I wish I were in a position to say
that we could do that. Nobody
can. Mr, Madhu Limaye also said—I
must give him the compliment

of us

o vy fomd & @1 e faar
R} AT A1 gFw w0, wig

SHRI Y. B. CHAVAN : We did not
start toppling.

o vy fama s femr smod
SFIH A7 A0 AT FT ° TFTON
HIET F A A FAT AT A7 T8
T FRr A o9r fr wemEiwfaee
qEf T s AT, qEw qar A

s

]

SHRI Y. B. CHAVAN: Yo do not
believe in democracy? Democracy
means the right to change one’s
opinions.

st vy fewd ;. sEeREE ST #
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SHRI NATH PAI: What about the
initiative ? Let us forget who began
it; you and we will not agree on.that.
Can we agree that you owe the res-
ponsibility to take the initiative for
stopping this cancer ?

SHRI Y, B. CHAVAN: Yes, I have
agreed to the proposition of a com-
mittee; I have agreed to sit with you
and discuss the problem of defection.
Certainly, I have a responsibility; I
am not running away from my res-
ponsibility. I am looking at it not as
a party malady; I am looking at it as
a national malady which is, really
speaking, eating into the vitals of the
democratic life of this country. (In-
terruptions).

So, this idea of calling everything
bad only because it is Congress, is a
very wrong thing.

Now let us come back to Punjab.
Everybody has criticised this. What
is wrong is wrong. I have said per-
sonally, and I am repeating in this
House, that I can never understand
this position of any government think-
ing of moving a no-confidence motion
against the Speaker, at least when it
is not in their interest. If that motion
had not been moved, the whole diffi-
culty would not have arisen at all. I
can understand that. I am looking at
the whole position critically. Suppose,
somebody has done it, what is to be
done ? It is the right of the House
to move a no-confidence motion
against the Minister and also the
Speaker, the Constitution gives that..
(Interruptions). When the motion
was moved. ... (Interruptions). The
Speaker has given any reasons for
that ? It is obvious. As a man, I do
not think, the Speaker can convince
me that, when he adjourns for two
months, it was because there was
trouble in the House....

SHRI ATAL BIHARI VAJPAYEE -
He adjourned for half an hour.
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SHRI Y. B. CHAVAN : Maybe, for
half an hour first, but after that, he
.adjourned it for two months. A man
may be angry, Sir. You and I can
also get angry, but for how long?
For a few hours. Sometimes a man
who is chronically angry can be angry
for one day, and after he sleeps over
it in the night, his anger disappears.
If somebody wants to sleep 60 nights
to wash away his anger, then there is
something basically wrong with him.
The place to him is not the Assembly
House, byt some other correction
House possibly. This is a basic thing
according to me in a democracy; any-
thing else we can correct and they
can correct. But the soul of demo-
cracy is the functioning of the repre-
sentatives of the people in Assemblies
and in Parliament. If one individual,
only because he happens to he in the
Chair just freezes this right and gags
the House, he is the first enemy of
the democracy. If this had not been
done, this whole trouble would not
have arisen. Therefore, it is no use
merely talking about the question
that the police were taken into the
House or about the treatment that
was given -and so on. I am not say-
ing that it is good; this is bad. If
factually it is correct....

Q% WA q3eq - AT @ g7
SHRI Y. B. CHAVAN: I have no
facts. If factually it is correct, it

deserves to be condemned. I have
no doubt about it in my mind.

SHRI ABDUL GHANI DAR (Gur-
gaon) : On a point of order.

T I qIET TG 5 dom
afeerae nfwed 03 #1 F90F (5)
g IEF IR FT FRT A A
T g a7
Jé;,.‘jk:; wale Olaya L-5/]
K 2K el mdexd Olxy
35 odn el A e K
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MR. SPEAKER : This is no point of
order.

SHRI Y. B. CHAVAN: I am not
holding any brief for anybody. I say
so because I have no facts, that is,
facts which I can accept as authorised
facts. As regards what happened in
the House, really speaking, the last
evidence of this is the record of the

House. I do not want to get into
that.

WAy fAmd . FEEED TR
anfeda & srgare it 48t g2

SHRI Y. B. CHAVAN: My infor-
mation is and the report to me is that
what happened in between must have
been deplorable. But ultimately the
Deputy-Speaker there restored the
order of the House.

SHRI MADHU LIMAYE: Ile
captured the House.

SHRI BAL RAJ MADHOK: Is the
Home Minister so incapable that he
has not been able to get the facts
during the last two or three days?

SHRI Y. B. CHAVAN: It is not a
question of my not being able to get
facts. It Is very difficult to accept any
facts as reliable facts, as far as I am
concerned; if I get facts from any-
body from any side, I cannot accept
them as facts. I am not holding a
court of inquiry to find out who is
right and who is not right.

had

ot Ay fema © SoF FT 79 T AL
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SHRI Y. B. CHAVAN : I am coming
to that.

For that matter, as to what happen-
ed in the House, the only person who
can tell about it is the wpresiding
officer of the House; the ultimate
view is that of the presiding autho-
rity of the House. It is not you and
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I who can take a view of this. The
view of the Deputy-Speaker who
presided at that time in the House is
the last word. It is he whose word
has to be taken as the final word.

Q% WA G . S F T g
I1fge |

SHRI Y. B. CHAVAN: My hon.
friend may nof take. But this is my
view about it

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : The Speaker adjourn-
ed the House and then the Deputy-
Speaker got in....

SHRI Y. B. CHAVAN: As regards
what happened in the House, who had
the custody of the House and whose
word is the ultimate thing? It is
either the record of the House or the
view of the presiding authority which
is the last word. I do not want to
take any view in this matter, and I
am not authorised to take any view
in this matter.

ot wy feaw o s enfeww
AL F TZTAT AL E |

SHRI Y. B. CHAVAN : Now, let us
come to the other question. The
Deputy-Speaker has certified that this
has happened. Now, I come to the
point about his certification that it
was a money Bill. I think I have
been misquoted or Misunderstood in
this House. I said and :ny tain
argument was this. After all, what
ig the purpose of these certificates ?
What are these certificates of the
Speaker intended for? Let us see
the intention behind it. It is no use
merely reading a certain article; one
must see what the purpose of the
article is and for what purpose it was
put in, and what the intention of that
article is. If it is a money Bill, article
199 has provided the necessity of
certificates for two purposes. One is
when it goes to the Upper House or
the Legislative Council, and the
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other is again when it goes to the

Governor. On ‘these two occasions
these certificates are  considered
necessary. What is the purpose?

When it is a money Bill, the rights of
the Upper House become restricted.
Similarly when a money Bill goes to
the Governor for his assent, the Gov-
ernor’s right to return the Bill also
becomes restricted. If it is the other
way, even if the Bill is accepted by
both the Houses, the Governor has
the right to recommend it back to the
Houses for consideration, but if it is a
money Bill he has no right to do that.
Therefore, these are the restrictions
of rights of both the Governor and
the Upper House, if the Bill is certi-
fied as a money Bill. If the recom-
mendation of the Deputy-Speaker is
considered to be non-existent, what
happens ? The Money Bill becomes
an ordinary Bill for the consideration
of the Upper House.

SHRI ATAL BIHARI VAJPAYEE:
How can it be considered ?

SHRI S. M. BANERJEE: Kindly
read the Constitution.

SHRI Y. B. CHAVAN:
purpose, I have read it.

For my

! THo QWo Wl : UF Fq FT
ST T fadar § S & AwmN w
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SHRI NAMBIAR: Under
authority, did he do it?

SHRI Y. B. CHAVAN : Let me first
deal with this question of certification.
According to me, what has been done
was correct. That is also the ruling
of the Chairman of the Upper House.
A point of order was raised in that
House. He has said that all the tons
of arguments have not shown that

what
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[Shri Y. B. Chavan)

lack of certification detracts from the
right of that House to consider that
Bill. This is my view also.

SHRI ATAL BIHARI VAJPAYEE:
‘That is accepted.

SHRI Y. B. CHAVAN: If i is
accepted, there is no argument for me
to answer.

SHRI ATAL BiHARI VAJPAYEE:
‘There is.

SHRI Y. B. CHAVAN: That was
the only point. As to whether all
this is constitutional or not, you and
I cannot decide on the constitutional
issue.

SHRI ATAL BIHARI VAJPAYEE:
‘Then why not call in the Attorney-
General ?

SHRI Y. B. CHAVAN: Even the
Attorney-General cannot decide that.
He may give his expert opinion on
the matter. That is a different thing.

Atfter the Speaker left the House. ...

‘SHRI NATH PAI: Adjournad the
House.

SHRI Y. B. CHAVAN: Adjourned
the House. How is the House to
function ? For that matter, T would
refer to the Ordinance. The Ordin-
ance was meant for this very purposc.

‘SHRI NAMBIAR : Who is {0 decide?

SHRI Y. B. CHAVAN: I
accepted the Ordinance as a
Ordinance,

have
valid

ot Ay fama : w g FE W
T A A

SHRI Y. B. CHAVAN: Before the
completion of the financial business,
the House cannot be adjourned with-
out the consent of the House,

SHRT NAMBIAR : The presiding
officer can adjourn the House.
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SHRI Y. B. CHAVAN: No, no. 1
have got it with me. I will read cl.
3.

“(a) Notwithstanding
contained in any rules made or
rules or standing orders having
effect under article 208, when any
financial business is pending or is to
be transacted in a house of the
Legislature of the State of Punjab
during any session thereafter, until
the completion of such buriness
during that session, a sitting of the
House cannot be adjourned uniess a
motion to that effect is passed by
a majority of the members of the
House present and voting”.

anything

ot wy fema - S snfeem @ ag a1
fagaw & fag § | =fas st ez &

SHRI Y. B. CHAVAN : I am :eply-
ing to Shri S. M. Joshi.

Then comes (b) :

“Any adjournment of ihat House
in contravention of the provisions
of clause (a)"—

which I just now read out—

“shall be null and void and shall
have no effect”.

I think I have answered his point
(Interruptions). It may not be con-
vincing to him,

As regards the question whether
the way the House was allowed o
function was legal, for the matter the
Governor are perfectly constitutional
rogued the Housé -and he also pro-
mulgated an Ordinance. I am con-
vinced that both these acts of the
Governor are perfectly constitutional
and good in law and were meant to
serve the cause of democracy. Whep
the Speaker by his arbitrary act,
illegal and undemocratic act had
gagged the House, he did everything
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10 see that the people’s representa-
tives functioned, and funciioned
effectively. That is, really speaking,
the purpose behind these acts (Inter-
ruptions). They may have different
views about it.

it 7y fowa @ TS UF T FT TG
fiAA & vz § ) ugwAne § fAg
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SHRI Y. B. CHAVAN : Nobody has
done anything about the rights of the
Speaker.

oft vy fewma : o 7 a2 gl FA
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SHR1 NATH PAI: You are forgett-
ing article 180.

SHRI Y. B. CHAVAN: As far as
the constitutional point is concerned.
I have made my point very clear. I
have refuted the charges -which are
politically motivated charges. I have
nothing more to say about that. As
far as the rights of the House are
concerned, I am one with Mr. Madhu
Limmaye on that point. I would
request you, Sir, to consider this and

through you we can approach the
other Speakers in this country. I
request you to do something and

make recommendations to this House
and to the country as to how we can
*Prevent a person holding the high
office of the Speaker from doing such
an unfortunate disservice to the

cause of democracy by adjourning the
120LSS/68—8-10-68—GIPF. —
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House when they were supposed to
perform very vital functions.

I have told Mr. Madhu Limaye
where I am one with him. He also
said that he is looking ahead for 100
vears, whereas we mortals look only
for 2 or 3 months. He has of neces-
sity to look for distant times -8t 100
vears while we have to look to the
perform very vital functions.

ol §o WYo FAW[ : MY FT TG
e g oA St FzA AT E

wtwy foma : gz A9 ¥ AW
7 & 3z fegma@ 10,000 AW &
@ EE | TZ WAl AERT I9 AE
qTIHTFT
SHRI Y. B. CHAVAN: You are a
very good parliamentarian, but un-

fortunately you lack a sense of
humour. Learn to laugh.

1 Ay o ;T F F fagE d 7
AEA T AATE I HE fEmAT
FE & 1 AT FT AIF TIET &9
T fzaae a3 €

SHRI NATH PAI: Mr. Limaye does
not have a sense of humour, but you
should have a sense of chivalry. The
lady member is standing to put a
question.

SHRI Y. B. CHAVAN : I can assure
him that the lady member knows that
I have a sense of chivalry.

Sir, I have nothing more to add. I

have tried to reply to all the rele-
vant points.

MR. SPEAKER : The House stands
adjourned till 11 A.M. tomorrow.
20.35 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Marck
22, 1968/Chaitra 2, 1890.




